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AFFLICATION FILED U/58 19 DF THE ADMINISTRATIVE TRIBUNQL’S{QET 1'38%

x,
O.ANO. OoF 1997 /
DATE OF FILING: }
OF: |
‘ '
DATE OF REEISTRATION: j
\ |
SIGNATURE OF EEEISTW?R
S ~7“__m,__ﬁ___i_“__m“m_mum“m“mmm,m______-___WN_NT___________
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : ADDITIONAL BENCH: ?T HYDEREARAD
i O.A8.NO, V2 &1, oF 1997 |
BETWEEN ; i j
E.Sundar Vadan, S/ﬂ:H.V.B. Gopala Rao, aged 40 years,;
Copsarvator of Forests, (Under Suspensiond, {
“Fesident of Hyderabad. .nw QPPLIﬁ?NT
AND | : !
‘ ; :
\ .
1. The State of Andhra predesh rep.by E
its Chief Becretary, : }
General Administration Depariment, |
ﬂ‘- A.F.Becretariat, Hyderabad-5300 022, |
N, @ [
| Z. The Union of India, rep. by [
ite DBecrebtary to Goevernment of India, f

Ministry of Envivonment and Forests, :
Faryavaran Bhavan, New Delhi.l10 001, ... HESPDN?ENTS
DETAILS OF APPLICATION !

“«

1. PARTICULARS OF THE AFFLICANT: SAME A% ABOVE.

The address for service of all notices and process

;
the above nameﬁ;applicant is that of his cmuﬁﬁgi M/s
Mooty o R;ma Mohaﬁa Fao, Fannala Srinivas & ! Siva,
demc&te&i 20d-f, Brindavan Apariments, Red f&illﬁy
Hyderabad-500 G04. !
_ | |
> e PﬁﬁTICULAES QE THE EESFONMDENTS: SAME A% ARBOVE J
| | |
3. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION
18 MADE : | !
| : .
ﬁggfieved by the orders passed by the ! first
respondent in G.é,.ﬁt.Na.4591 HGeneral ﬁdmn.iSE.D)f Dept.,
dt.iSLB*?ﬁ, the applicant above named begs to fiﬂe this
0.a. |
ggQQQQt in briefs f
Tﬁrﬁugh the impunged p?DCEEdiHQE;thiE applic;nt has
T Al

been{ plared under suspension under Rule 301 of

Mnkwwﬁmm<w‘ o e



India Services Disciplinary and Appeal) Rules 19691 The
|

appeal preferred to the Znd respondent against  the Said

has  not  hbeen disposed of o far. Hence lthis

ordere

Driginal‘ Application,

|
4. JURISDICTION:

The applicant declare that the subject matter against

\' .
which he wants redressal is well within ths Jurisdiction

1

of  the Administrative Tribunal Urnder Section 14 af lthe

| =

ﬁdminiﬁtrétive Tribunals Act, 1985,

5. LIMITATION:

The | applicant declares that the subject matter

) " . L. .
. | . Against  which ‘he wants redressal  is  well within the
‘f&. limitatian¥ Under Section 31 of the Atdministrative

|
Tribunals Act, 19as,
|

B. FACTS OF THE CASE:

A |
' il The bBpplicant whilg Progecuting  for hig Fh.D

\

; Programme ih Botany with the Delhi University, in response

!

1981 for recruitment  to the Indian Forest Bervice, hal

a—

to the Un%an Fublic Service Commission notification 1

‘= |
appeared fmr and topped the list of  selected candidates
and  has begn alloted to the Cadre of State o f ﬁndhrJ
FPradesh. He{belmngs to 1982 bateh of officers., After e
initital tréinihg of two years with tHe Indian Fuorest
Dmliege, Deﬁradun, he had received his field training
between the pears 1384 and 1985 at Adilabad, He started
discharging Fhe regular duties of the pﬁét COMmErnicing
with the as?ignment as Sub Divisional Forest Officer,
Sattupalli, %hammam district in the years 198% and 1986,
The applicanq held the independant post  of Divizsional
Forest foice% of  Warangal North and Farimnagar . East

l

betwean - the years o 1986 and 1989, Subsequently, the




applicant worked as District Forest Officer, Guntur during

the year 1989-30 and later worked as a Project Director,
District |[Fural Development Agency (DRDAY, MNalgonda flor
naarly two yeers between 1930 and 1992, Thereafter, [he

l
worked as a Project Director, DRDA, Chittaor between 1992

1

Directar,kDraught Frone Area Frogramme (DPAFPY,  ﬁﬁaﬁtapu

il

Me worked in  that capacity tiil 1-10-3% when he T

ralievad upan being posted as Donservator of Forests (FF

i

and kept as incharge of the Joint Forests Management

Tt

the office of the Frincipal Chief Consesrvator of Forest

1 e

-ty

- Hyderabad. Khile he was working as the Conservabonr

N i Forests aﬂ Hyderabad, he has been served with the impun

Lt | it
[n

=

5@} ordey . pa%ﬁeﬂ by the Gtate Government in

% 10—

o+
g
DG S | Gy
jxnl

G.0,.BFt.No. 4501, Gen.Admn, (50D Dept., dt. 138

-

! o i
placing him undey suspensicon. These orders were servved ;
.

———

3

L

— d

4‘” The appliﬁ%nt e the 14th of Aug. 1996,

i1y It m;y be relevant to point out  that the DFAR,
Anantapur was the first of its kind which has been crmatJd
in the c?untky for effective Water shed management and
integrated% resources  development. The Project  work  of
the DPAF, anantapur was monitored by the Ministry of Rural
D@valmpm@ny of the Union Government and alsc that of  the
* f State. vaérnment, It ie a closely coordinated projeddt

etk of multi facetsd dimsnsion and  the imporbant

activities undertaken by it can briefly be snumevated 2
undey s ‘

2 A mass campalign for integratd Natural & Human
resourses development '

b A mass campaign for integrated watershed development

c) Prevention of desertification and promotion of
Ecologioal resconstruction




o

»

i
d? Imprm?ement in the guality of life, self reliance
arel Diram Swaraj

|
e Lang term integrated and sustainable development

f Tailnﬁ up of an active integratd natural
and Puman resources development campaign

g2  Net erking the efforts of Government officials
with!v&luntary arganisations

hy Takirg up of a masive drive for ssil  and
moisture conservation, afforestation, fire control
measures and rain water harveting

i3 Effective utilisation of Satellite data, PREA
methodology efc. for integrated resources development

|
3 Transparency and social Audit.

|

iiil The‘ DFAF,  Anantapur was headed by the D

i
Collectar% Anantapur and he was continusculy monitori
the pragﬁeﬁs of the warking of DPQP along with prn;l

Director las. it  is closely interlinked with the FEur

Developmean

t work of the District. It is respectiul
submitted | that the policy decisions of the project weke
approved by the District Collector as its Chairman and the

policy guiﬁalineg areg formulated by the Project Director|ik

team and VBT EREen by Commissionsr Fural Development.. ie
procjest itself is exesilied with a’ team if

1rr1q1+1un

|
1nterd1f'1ﬁ11nary sectoral officers drawn  from M1 r
} Agriculture, Forest, Fural dmvalupmﬁnt

-q-_..r-.

Departmarts a2bo, The impovtant  task assigned fax

exgtution by the DRAP include the Employment ﬂﬁauranw
1

Soheme . (EAB) sponsorved By dhe Govermment of India o the
\

gxtent of BOY. Drought prone area programme sponsored i

gegual  measure by the Union of India and the Stats

h

1

— ey —
i e—r |

Girver nment [&f Andhra Fradesh, Member of Farliament Local
Area Develoém@ht Buheme (MFLADS)Y sponsared by the Union of

India. I% the integrated approach that Has baen

t
l




A

-

— 5 —

undertakaﬁ for optimum utilisation of the man power  and
the resources, the project has‘alsu Eept in  wviaw, Lhe
identified "thrust areas" so that the development work Lnd
the pacelmf development are carefully monitored. It |lis

raspectfully submitted that it is a commen  phenomninon

amongst  the project works of the dimansion of  the DPAF,

Anantapur; for the Froject Méhagers and Collectors %ﬁ
utilise the resources made available on specified areasjof
work by temporary reimbursable  advances being majL,
availablel from other schems. it is respectiully
sitbmi tted, nee aocner the funds become available foor ihe
identified scheme, the reimbursements are carrid out Lﬁ
- that the?e is appropriate accounting and agditing. Bt
howaver  Without  any Eériaus consideration to all  the
relevant facts and circumstances, the State Government Lag
Jumped Jo conclusion  that  there were large ﬁtaLE
iréegularities committed in the execution of the work Ly

the apﬁlﬂcant as  the PFProject Director of the DFAF,

Arrantamts . The applicant furibher respeactfully  sobinigs
i .

that betwﬁ@n 2E-3-94 bo 1~10-95, the funds received by him
|

undsr  bthe  heads of various schemes have not  only  been

proparly accounted for but were also properly atilised.

RN, § ; IS ) W— e )

He had collected the Utilisation Certificates from  the

subordinate field staff and projected the sams wﬁrh
appraovals | of collectors for consideration and acceptajie
by the State Government and the Unicn of  India. ﬁhe

Bohemes sxecuted thus far were physically scrutinisea  and

approved.

ivy It will be relevant in this context to point out that

the Watershed and Waste Land Menagement works exscuted

ph—
<

=
-t

s

the DFAF, Snantapur came to be inspected by a series

teams sponsored both by the Union of India and as well

[ M— s Y
]

1]

by the State Government. High dignitearies like Hon’h)
|

]




L} FEE

-

Frime Minister and the Hon'hle Chief Minister of ﬁﬁﬁhra
PradEEh‘ have had occasions to see for  themselves [ the
Sehemes . grounded and reviewd the progress  made and[] the
targ@tgj achieved in the DFAF work at Anantapur. £ is
important  to submit that  senior level afficers likef] the
Sacretaﬁiaartm the Govermment of India and the Secretaries
o | the state of Andhra FPradesh in the Fural Deveelopment
Dapartmént ard SécretariEQ %m Govi. of Andhra Pradeshi in
other related Departments have had occasion to visit,

inﬁpectland review the progress achlieved. For a realistic

assmasml i Lisy warsrshed development, the ﬁhairmal af

|
the Iﬁéﬂ Frof.basturi Fangan, Member of Space Commision

Frof. U.R.Ras, Dr.R.S.Fao, Divector offFuStaeto 1?Tmﬁte

Application Centre, Dr.h.Jassentulpyana, Depyty Director
Herneral af  Outer Space Affairs of United States,

Mr. E.B.Vohra, Vire—Chairman Waste Land Development Board,

Mr . BHT,Yugandhar Secretary to Govt. of  India Fural

Development, Sri AV.S5.Reddy, Principal Sscretary FRYED of

Government of  Andhra Pradesh have all inspected for  a
1

firat  hend technical assessment and the praject
|

evaluation. It is respectfully submitted that 2ll  these

dignitaries ave approved the mode, sebthod and pace  of

the ex%tutimn of the various works and the integiated
apprmaﬁh adopted for meeting the targets and the allltound
deveiap@ent achieved sofar, has come to be éppveciate%. It
may not be én exageration if it is stated heve that| the

2 1in

]

g e Paﬁer table, has recorded a substantial increas
levels in a hot arid terrvain like Anantapur which [Jwill

ﬁinguiably speak to the enormous sucosss of the policies

fmrmulﬁt@d by thelFAF and their appropriate execution,

But hm#@ver merely on  suspicions rather btharn on concrete

materigl the State Govh. has feared that HET 1o

1

irregullaritiss have crept in the srigcution of the wornk of
1

|
|

T

-

e L I e T e Tl e T e T T




iﬁ,:

W

the DFAF by this applicant such as diversions of crorves

Fupees for unauthorised works leading to misutilisat

of - and mﬂsapprapriatimn of Sovi. funds, and the Sta

Govi. passed orders hurriedly in their G.0.RE.No.dS

|

General Admn. (5C.0y Dept., dt. 13-8-9¢ placing.

applicant under suspension. Stunned by this developme

the appli&ant has submitted a detailed reprasntation

16—8~9§_pr$testing against his suspension and pleaded t
the suepicions entertained by the State Govi. are  who
unwa%raﬁteg and requested for cancellation of the ovd
of EUEpEﬁ?iﬁﬁ. But however, the State Govi. has
reacted b? reinstating this applicant to  duty.
however aL is reguired under RFule 3(1) of the All In
Services &Diaciplime and Appeall Fules 19¢%, the Bt
Hovi, has{drawn Ehe disciplicssry proceedings against &
applicant | by communicating a list of 11 charges agail
this appl%aant thrqugh G.O.RE M. 3103 General  Admn.Dep

dt,27"9m9§. It will be relevant to submit  that th

charges were drawn oubt so as to beat the 43 days ¢
!
limitation prescorvibed under FRule 301) aof the Eul

Consequently, the charges were also not based  upon

concyete {hateriai much less afiter appropriate  and

verification and consideretion of the records. As it
1
mt relevant, the applicant is not entering  into

getailed piﬁﬂu%ﬁiﬁn as to how the charges levelled agal

him throwgh GO RS N0, 5100 AL, Dt.27-%2,

. \

unsustainable at  this stage. SBuffice it to submit
‘ :

0

|

ioir

-t

|
rntl,

i

heat

1y

2%

dia

ate

His
net

tl,

T.":‘“i'llf-l'
L

Feour

appreciation of this Mon'ble Tribumal that this applic

i, . . .
haz  submitted sxhaustive and detailed representations

Lnt

121

1

18,£O.19§6? 27011019326, 20-12-96, 30-1-37, 13-3-97 and
| : ,

Gey7 Eeﬂﬁing forth as to how the project work has @
| . . |

Emecuted‘ and his defsnce of the charges. It would

further ¥elevant to point out at this stage that the fu

B

e

nos




e

.

2"

-~ s -

\ ‘
of  the DPAF were fully audited for the vears 1994-95

1295-2& and the audit reports toogether with

utilisation certificates were submitted by the DFAF

both the Govi., of Andhra Fradesh and Govi., of  In
through thé%e audits conducted, bath of  funds ané
exaautiﬁn éf the works, the entive monies receiveﬁ
spent  have been fully accounted for  and ﬁatiafacgm
o, Since various works are executed by the tempﬁ
‘ ;
Vﬁimhﬂ=%=mwntﬁ! noossyious irrsgularities or illegali#
attritutable o this applicant. In any wview of
matter, the applicant was fully willing to s=tend

necessary  cooperation and  wovk  his  way  out of

allegations levelled against him. The applicant

submitted detailed representations to the State ﬁ
bringiné ot the enormous succoess that  the DFAF
achieved under the stewardship of himself as  Fro
Director and the then District Collectar as the Chai

o f thef DFarF. The applicant has also. drawn tmg
| |

attentidén of the State Government the reports drawn

\ o . . S :
after supevising his work by the Commissionesr of R
|

Development, Govi. of Andhra Fradesh., However, what

applicaﬁt'iﬁ complaining in this U0.A. is, the fact tha

progress is made into the charges levelled against .
appiicant nearly even after | year’s time has passed %
The appeal submitted by this applicant to the Uhimﬁ
India on 14-3-97 was unfortunately not answered so
Copzequently, the applicant is confined $o Euﬁpﬁﬁﬁi%ﬁ?

a pericod longer  than & year and the State Govil

dragging its feet guite uwnnecessarily. When once
applicaﬁt has put his defernce in respect of the cha
|

drawn  against him  thraough G.O:,ﬁt}mﬁ=5103, df.

Sept.96, there is no valid ground arnd tenable basis

fer the state Govt not o have azoompl ished)

reRason |
; :
|
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rest of the}task of finalising the proceedings. The Statf

Govi. cannot use the power available to them under Fulg

301y of the All India Services (Discipline and Appealﬁ
i

Fules 1969 for the purpose of giving vent to its faeling#

After all the State Govi. shouwld have exercised greatﬁr
!
restraint before impulsively reacting and placing the
i
I

applicant under suspension. In any view of the matter

the Biate LHovi, ought o have exercised a far greatér

amoint ot restraint while inttiating disciplinany
| - .. |

proceedings§ against an All India Service Officer as tﬁe
SETIEIWE that visits the officer in the pYoCess becamés
y

targely irrtreiveable. When this applicant hass

particularly pointed muf that in & projgect work of  the

gdimension af the DFAF,  Anantapur, the tamporar iy
|

reimbursable advances made from one schems to the other is
a very common  phenominon and  therefore, DFAF is  nob

exceptional  in such diversion of funds and that the sams

concept i% in vogue of the works executed in most of  the

octher districts in the State and that the funds are being
reimbursed  back and forth  and that the evecubion of  the

Wworks  are ‘monltored and the pace of progress was kept  dp

for a wvariiety of reasons  including the urgency to
accomplish . the  task by falling back on  the  method léf
temporary reimburseable diversion of funds. Sé,
therefmrﬁ,"%he fears of the State Govi. bthat the lar%e
seale diversion of funds from one scheme to the other thit

in the DFAF, Anantapur arve ill founded and thgt

took piace
I

it need rot necessarily result in either misutilisatidn

ar their misapprepriation.  These apprehensicons of  the

=

State Govi. are 1ilfaunded and unsubstantiabed amncl

consaguently thers 1s no need necessity or  purpose  iIn

Bt L

confining the Applicant to suspension any longer.
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' The very purpose of building a time frame limit  into

Bule 301 of the Rules by the rule making authority wad

ensure some sense of fairness and freedom from  arbitrarvy

Eﬁéfﬂiﬁﬁiﬂf power by the competent avthorities againstllall

India Service Oficers. If the State Govi. has  te reduce

the service conditions of all India Service Officers,
| ‘

such a level of any other ordinary grade civil servant,

will cause hindrence to the progres of various work

liable. to be attended and get executed by them free
|

pressures oy precxarious feslinops of safety fi

T el 3y Pl

defeating the very purpose of creations the all India

Servivces  which was based upon the salient feature

|
allowing certain  degres  of  freedom  for them fir
interferencs o f the political executive. It i

1ZHTY

Sy

therefore unfair for the State Govi. to have gones about
¥ - _

the dssuance of the impugned order in & most mechanis

manner and to drag the disciplinary proceedings and  Iat

al

227

o f@rge% about their obhligation to acoomplish  the same

with promptitude. There is P jgustification

[} f

whatsoever, behind firstly placing this applicant under

suﬁpQHEiQF and secondly then in drawing the proceedings

against him and then not making any progress  thereafte

After nearly one year of drawing oul  the charges,

gl
tate Govi. is now taking steps to make the inspection 1&
I3

relevant !dGCHMﬁﬁtﬁ possible. This itself  wonld P

the lack of sericusness of approach by the State Govt.

b2 ShbJEQt, By the sheer delay attributable to the stal

a

f
1

Hovi.  in' the matter of finalistion of the disciplina

procesdings against this applicant, particularly when thlis

applicant . has not contrvibuted to such other delay, ¢
1 :
| . ‘
prolonged 'suspension of this applicant is entirely unjus
It has acguired the dimension of harrasment a

{ :
victimisation o It is rmeither fair nor  proper for &

|

e

k.

rict

e
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Gtate Govi. Hat to have veinstated this applicant  inspite
f

of  hig making olear and categoric  statements of  hig

f

defences. Eequally unfair is the atiitude of the Union mf

' !
India in not having disposed of his appeal preferred asg
: !

Barly as an:14~3m97. & months of time has elapsed by 14tb

: ‘ F
Sept. 1997 and since this applicant has waited for T
reasonable ' time, the respondents showld have reiﬁstatéf

the Applicant to duty.

. F
| | l
. . L

23 iln

The applicant further respectfully submits that he is

;

;Ikept incharge of the project work of the DFAf
' I
Anantapur. He was relieved of his duties therein as of |

o longer

;_;___
[
- . . !
10-35. Consequently, he has neither access to the records

;

e

|
nor  is  he in & position to prevent  the State Yy
1 f
collecting  any material againt this apglicant. Foually,
' |

I ‘ . . S
the applicant has no source of preventing or 1nf1uanﬂ1ng

any person who may be willingly coning forward to depose

against 'this applicant. Thus, the wvery abjectiv&; e f
I
| F
placing  fthis applicant under suspension Y3} fiilly

|
aocomplizhed by now. The StatefGovt. would have by [|now
| f

gathevﬁd_ all the necessary material that is liable to

l .
pressediinto service against this applicant and hence
I T
. |
quﬁﬁtiwﬁ of  continging any further the applicant  dnder

f
| i
suspension will not serve  any  wseful o meaningful

DL POBE . In these set of circumstances, it is
I

apprawﬁiata that this applicant should be rainﬁtatadf
! f
g@yvice and the disciplinary proceedings can be  contfinued

[

against -him. Any further confinment of bhim to a peréwﬂ o f
I

s . . . . f
suspension amounts  bo imposing 8 grave  punishment] than

could possibly beinflicted ugon him for a possible ;prmv&m
. | ,

. | . . . | L
migcopduct  against him.  Such action on the part o the
i |
respomdents has no sanction of law., It ammounts toimisuse
| 1
|

of Fhe power vested in bhem. Herce thia{ 0.A.
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. MATTERS NOT FILED/FEMDIMNE:
!
|

10. IMTERIM BELIEF:

The applicant hereby declarss that in Eh
circumstances stated supra, he has no -obther alternativ

remedy except o appruéch this Horm’ble Tribunal.

The applicant futher declares that he has not  file

any 0.0 in this regard before this Hon'ble Tribunal.

. FAIN PREAYER:

P — T

[ XN

Hence 1t is prayed that this Honfble Tribumal in
interestsiof Justice be pleassed to
{a) declare thé prolonged Suspension from service of this
Applicant without finalising thes disciplanary proceedings
as irvrational arbitrary aéd unwarranted,
Br wmall f%r bhe records raelating o and  connected  with
the procesdings of the State Govi., in G.d.E6.No.dSOL
Heneral  Admn. (80.DY Dept., dated 13-8-9& and declarL
|
the same a% mad in law
o) Also ﬂéclara the action of the ZInd respondent in met
having dispogsed of the appeal filsd by this applicant
o 14-3-327 against the orders in G.D.Et.No.#SLI
GACRE. DIDept., dE.153-B-96, =0 far, as bad in law.
dy Consequently divect the respondents to reinstate the
petitionear forthwith to duty as Conservator of Forests,
and pass such other and furiher order or orders as  are

deesmed fit and proper in the

circumstances of the case.

Fending disposal  of the above 0.6., it iz prayed

that this Hon'ble Tribunal in the intervests of justice, b
pleased to suspend the operation of the orders of  th

State Govi. contained in G.0.RYWNo.4801,  Gen.Admn. 030000

2

=4

3

;

the

e



Dept. db.13-8-96 so

rainstated to duty as a Conservator of Forests immedi

as  prolonged suspension of

urnwarranted and unjust, and pass surh other and  fu

ardeyr o orvders  ag are deemed fit  and proper  in

circumstances of the case.

|
1. EARTICULARS OF THE FORTEL ORDER:

P-O

|
Cid Name of the Fost Offices

1. ENCLOSURES: VAKALAT, ANNEXURES, COVERS AND ACK.
|
v | VERLEICALLAN
Ao " -
g I'y FH.Sundar Vadan, s/o R.V.B.Sopala Rao, aged &

10 years, working as Conservator of Forests, resident
Hyderabad | do hereby verify that the above farts are
?95 to my personal knowledge and that
| any material facts.
|

Hyderaliad, !
Dated:ﬁﬁnﬂa%ﬁ??.

Cottnsel the Applicant

as to enable the applicant $ao] be

b I have not  suppressed

Signature of the Aphlicant

afely

the applicant is whinlly

rhher

T e

Gro
tiiy Pestel Order Number:@19 60[7S pate: 23/%/‘7 ?“

bout

Erple
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. ' GOVERHMENT OF ANDHRA PRADESH' . . '

; Ak tract

Public Servants-All India Services-Sri R.Sundaravadan,l.F.Se
(AP3182) formerly Project Directer, Drought Prone Area ProganRe ,
Ananteapur end premently Conservator of Forests, Forest Resources
snd Industries, Andhra Pradesh, Hydersbad-Spapens;on-ordoredﬁ

3“:-:0‘.:—-‘;—:*—:—:--1-—:’#:-;- - e T T e T e I —:*:"‘."zﬂﬂn--ﬂmﬂl—r‘nﬂ&' =" N LA
| GBNERAL ADMINISTRATION (SC-D) DEPARTHENT

.0 Rt No.4501. ' Dateds 13-8-1996,

_0"n'n‘3 R = - o

. Whereas, it has come to the notice of the Government iof
andhra Praiesh, that Sri R.Sundaravedan,l.P.S,(AP:82), vhile |
functioning as Project Directur, Drought P:rone Aresz ProgIrakme,
Anantapur, had committed Berious irregularities likxe 8iversion

" of crores of rupees for unauthorised works lepding to mis-utili-
eation end miseppropriation of Government MODBYe ¢ | o

‘ And, whereas, am enquiry by the epprovriate suthority
into the gaid irregularities and amis~appropriation of funds by
Syi R.Sundaraveddn,l.F.S.(aPi82), fomerly Erojoect Birector, .
Drought Prone Area Programme, fnantapur, 1s contemplatedo

?_ 3 And, whereas, the Governmenl of Andhre Pradesh, aftafr

A ceretully considering the avallanle materinl and having regard
$o the circumstances of the case, are satisfied that it is
neceesary,in public interest, to place Sri R.Sundaravadan ,l.¥.S.,
(AP:82) under suspension, pending an enquirye

4, Now. therefore, in exercise ol the powers conferred by
rule 3(1) of the All India Services (Diseipline sand Appeal) Rules,
re 1969, the Government of Andhra Pradesh, hereby, place the said
Sri R.Sundaravadan,l.F.3. (AF$82), undsr suspension fron the |
. date of cemmunication of this erders '
. 2ri R.Sundarcvaden,l.F.S.(AP:82), shall during the peziod
of sucpension, be peid such subsistency allowance as 18 admi gsible
imder rule 4 of the said rules. :

(BY ORDER AlD IN THE NAME OF TEE GOVERNOR OF AlDIRA PRADRSH)

—_—v )

- sl ‘SE’\,‘(\" U
(MoSoRAJAJBE) ;
', CHIEF SECESTARY TO GOVERIMENT.

To -1 7 ‘

4 371 R.Sundaravadan,I.?.S., through Principil Chief Conservator
‘ of Forests, A.P.,Hyderabad (in duplicgte) ;

The Principad Chief Conservator of Foresis, AP.,Hyderabad. |

The Secretary to Government of Indla, Ministry of Bnvironment

and Forests, New Delhi, ) : ;

the Tay and Accounts Officer. Hyderabal. !

Copy to:
The Aocountant General, Andnra Pradeshyl, Hyderabads
: The Secretary to ‘Govemncr, Andhra Pradesh 2aj Bhavan, Hyderahed.
‘ Fhe Secretary to Chief Minister, Andhra Pradeqh,,ﬂgdena ade
Endt.No,43383/96/P1, Office of the Prl.Chief Conserv.i
Dated: 14-8-1996. of Forests, A.P., Hyderabad.

Sri M.Kamal Naidu, K IFS., . .
Principal Chief Conservatcr of Forests.

| , WO i
Communicated. ziéff'?Qj“ 76.
/ i ‘ (M. KAMAL NAIDU)
To PRINCIPAL CHIEF CONSERVATOR OF FORESTS.
Sri R.Sundaravadan, IFS., .
Conservatcr of Forests{FRI) O/a.Prl.CCE.,A.P.,Hyderabad.(ﬁ"d‘W’d"‘(‘)
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Sri R.5undamvac‘an,-euh-z._\,,,x-.rqrrrng,.as"}*ranct b ttoxr, .
~ . 2% Jrought Prona Arce Srogramna;

o |1dnta,3ur~gur1no :1334,93;.19&‘-@-* -
\‘*M' whP2a 23.2.1894 t2 39,9

r

R A s I has*dwf&rued*’l‘brgaﬁ g.,gffm*.b .
-Wb.w,_funu‘ frun ono schemy t35° cj'ﬁ?uh oyl mv,gi‘waxteaLWﬁﬁfﬁ: .
. T “'Rb. 15,42,15,3545 /- (NUpnaJ"'xuean oS ﬂwqggfgrty.aﬂidsﬂl"khs,
e sixteen thousand, five huagridTan f‘n:.._,,..,hvé'.?‘ =
vy _Oiqtlﬂr‘ the rules, rnﬂulat;gwﬂ‘nd&“’*mm-& ' uﬁ""“"",, -
e "‘fv’:.-{:ﬂ'ur-ll . :;:;;mwx-,,:,":.j‘m,ﬁ;w AT
Es B e A AT ! st
. Sri R. Sundaravaden,-ﬂa."*ﬁwnﬁﬂ 3T }R“”_@Pg:f’; h,;';
. ““‘.’écf”"ﬁz.rectar, Drought Prane A;...a»i’rogramu-,,Ananta,.m ‘Fﬁ%ﬁy". .ty
speriod from 23.3, 1994 ©:734,97F995 ~he g, committe

q:yrave N
A financiel irregularities uy““lssux.ng saverel cheqmag‘fars o
/' :,A;,a Hs. 50,0510/ and laes 3n assinglglday ‘Jugplltﬂbxng'%h&*’f P
\\ '%mogramﬁas without bringing it .to -the natice ~of‘“Coll
*“?"rf}‘v:ﬁ,

Bctﬂ; "‘.
_M%;.nt 2ur who is sun.aged: to be the, Ja*nt s;gnatory E R i i
"’"s"enﬂmg the amounts for.,m.;re thah Rtz :h) 'J,Ju/- ai’.ﬁ? tlma&;.:
while He has the pawers to* 1= ue chec’;Uesvn:}" exoeadln y
g’,E?-w *Rs. 50,JJ0/-; « Thus, he has-. xccedad,.,theaflnanca.al f;""“‘“
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Drought Pronﬁ Ar?n Sragravae, Aananthesur Jduving ihe neriond
fram 23.3.1994 t2 39.2.1929, Wgd advanced: noney to thie former
Divisianal Forest Ufficar, iju]ﬁt Jeane Apza Yrograming.

Sri 5.V.Sudnssnan undnr Smpldyv.aznt Assuwan.c Jenana, ang’
Drougnt rrope Area rIigrzamz schemos and allaysd tha fopairs
af “tha Fraject Dizscioar's affice and Residyntial aueriers- '
and psurchsse o7 sloctaical ond semitamy nnd SinET souipments

Cend furniture for both Vrajeet Dissctar's Wifice 2nd -
' residsnce, incurring 2n sxpendifure of Rs. 55,70, 900/-
xiltsing Employment Assurance 6unumu agd T ® AT
Dl trl“t Aural develoapnmant Age ncw funds dlLH‘,t any aedninistretive
) j ' &nd a2-horoval af uaVnrﬁin4 Fachy .t*L‘La"inh fax
tendaxa in violztion 27 rulae and regul & i , U He
gat exacutzd many 2nginesring LoTis Theiud _ R
& Jffiecar snd Forest Renga Jffiesrs incuinad Jf by Aoads
Juilsings Deparxtmant, without fJ]luwiﬂﬂ seoceduras in

vagu=, Furih=r, the wirx dana in rasidencz ond office were

4ack peasuwsd D¢ oany tichnicel parzon, B2 administrotive
& were abpsined, nar shoclk -entrieg exd wade For the
s =27Tectead. o ‘

. Sri R.Sundexpadan, 1i73., wiila wonikdng as Jroject Director,
.- ke . Draoujht Prone Arza Frograana, Ananthepur dureng th2 periad from

25,3.,1964 ta 34,9.1995, hes QUTCH ased one »2den sofa set gentre
\J ; tablu, twd suit ceses and :aﬂm anler wonth cusut ds,. 32,200/-
- ~uhich were not enterad in the 3dgur of - Drought Prons Hrea
s i ~ . -
e Programne., Thay ere found aissing Toon Fooject Dlrzct
_ofifigs and residenca. . S
(’(. L r,ﬂc,% {-‘—‘ =y e m . . .~ .. :l . _,.,,,w:’-':a“-f-:_ ﬂ:’& 3‘
3ri R.Sundaravadzn, IES., whi“ﬂ-wjfking 2'g }raJect D;ractar,
Jraugnu Feane Araa Prairoans, Afzatepur daoing the. periad from

23.3.1794 ta3 31,9,1995, hes BGJJHCGd 13.~k,4r,21 211’”jt0 Sri 5.V,
SUdarbnan, former DlVla_Wﬂa* Farest UFficew, . Dngufht FEIN2 ATea
. “® Progranmz:  Ra. 2,04,85,1 150/ tJ Sri S.i.3alam, f:rmef-D¢V1e14nal
}\ Foyecst Officsr, I.v.D.0. 2nd Rs. .31, 36,250/~ to S9ri Prabhul
" Prasad, farmur Divisiosnal Forest Jlll;w"_ S.hDer. undar
" ~ e«differant schsa amps, but no propaw ‘monitoring of: a,cgun.a randered
~to3k placa. There wos daley in z=tilament renging” frsm 3 months
to 1 ﬁ2 yaer, The edvance agant fpr soue programies ware spant
far ather diffarznd foograifes.. Snns advances mnede were still
to aecount T s, 44,1 cpores by tas Jivieiongl i oreat Officers
congz.aad, tharefare, thzre was lachk of sune vision o the: part
: 97 3vi R, oun vadan in viclatian af guidelines,

gS“i_R.SuﬂdTrEUGUEH,'lFE., whily wirking es Praject
ractar, Drought Prons Area FrIgreninz, Anaptzibur, during ths
iad svan 25.3.1924 ©o 30,2,1995, has drawn @ tatal amount of
z. 23 , 437/ @z perunnent advanee duzing 1994~ 35 withaut the
foof She compatant suthaority dn.violstion af gbldallnes

.i

Sri 4. Sundaravedan;ilFS.L while wo ok LN 35 Project

tar, Drought Prane arms Prqgramme, Anzothansur.-duping the

A from 25.4.1994 to 20,%,1995, has excedded the CElllng far
~

.gencg_axmunditure liks s'f’ijngrw, bglnpnjna etc,, w1th3ut

2n of the comnetant dduﬂirlt dnen the ddmlSSlbl esiling
1y Re. 4,020 JJu/" an veri us xyems ks h3s spant mars than

p‘t.aqnoa
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witiious abvdining wny ceminlistrative zaoroval,
wres 3lzn ﬂbCCln d fqr 2cess cxXpenditure nar

mada . : -

+

Sri R.Suniztvadan, [FS., while uaﬁhinqe s *“JJGCt
Diractor, Drought rrins Arsa Jrojramis, Anz uuﬂnJu: dirring ,
— the seriod from 23.3.1994 2 30,9.1.999, as ﬂdvﬂpﬁpd.mnr" then
< s, 3.&3 crires ©9 3ri §, V'deﬂr ey, Dwvisd sk Fimnst
\?( Jdfficex and hugz s.aount ; mwgﬂﬁﬁeqwmﬁﬁ~wadd Ind of
. -

.| 3
.. F‘ .
flﬁ3ﬂc 31 vaar, ‘Thezrs wwﬁﬁf uuxn- UJBIV1?1H”"h"*EdV ntub,

h
- T exg:ndlcurc and halances to b° r?m1ttnd resulting in a loss
af s, 1,33 lakhs sustoinesd ta) Drayght 7~3nu-nrﬂ 2oy ranne
tawzrds intarast amount. ' : ' . : '
CHARG T a L e IR
o - et ty ’ AU . ’_'..,'___
A 9ri R.Sundarvadanp Ifa.,-whllﬂ NJI\lF” ds‘PrDJnut
. - Divectar, Drodgnt vrona dr a -Fu Diruﬂld,‘ﬁﬁ’jtﬁupur during
e tha periodg from 23.3. ‘9;1 to 30,9,1975, has- given his approvel
'J\{ . for incurring an expenditurs 2P Rj Z.HT ‘lakhg for purchase
VA of Mangn and sapnats grafts dA@Jltu thi negative ererﬂ of
Y Colinctsr/Chairnan on 2.1..1994 =nd bille #g2-ptill pending
Yo For Jaywznt t9 Intagrhugg Triogl’ ‘Ve1ﬂumeﬂu Agzncy ¢oncernsd.

< LlUaR3E-AL e d
Sri R,Sunderavadan, IF3,, «hils wmrKlng»ﬂa irjjcct
‘Dirsctor, Drougnt Poone Area ~fagroainz;. Ananthanur gurlnﬂ
the Wzr;ad-fro& 2203,19v6 $2-30,5, 13955 e’ wdiienicedns
e, 3,44,21,204/- ¢ Jivigignal Jvast urf%caxh.gerQNt o na
.. Area “rag rﬂna= Sri 5.v. SudA¢5n¢qi wnile s KRN T%D/- Lo
™ Gri S.A.Salum and dﬁ 3',69 238/~ t23 “mL'E.R;lwhu Pr;sad “a '
~ Tormar divisianal Fars Riggt-icr AT LDy DUk dua £a
‘lac’: af .rapar 1ﬂ7ﬁ~men._. o dnj'é'“ cRifel W s -results
-acihieved on tha fizls sxe Uﬂsa;lSlGCﬁiI1 and sgyewal

P i

ut

e “drregulzrities and dJdeficishcise wera notificid in tn=-$isld inspnr~
ctiong, ) ) C i
v Tﬁus, ri ﬂ.qundevvadan, FFay, Fsrwﬁ“lﬂ.urjj3c%
'ﬁﬁfrebtar; Drought aﬁﬁ'drcé'lrJgrammu, pna: .*Jur, By tim
Tl above mentioned acts, hos ahused his pownrs end comaittad gr B
o .-mis canduct and 3nn&oluej iack Jf‘intégriﬁya d’VDulﬂﬂ ta “'Lv F
\;“j:§ .and conduck unbac:mln Tofie fankier 3f Pridial FJPP't 5ﬁ1v1cc |
ST ancd thareoy cnn”rﬂuann* Aule 3{1) of tha ALl Indis Services ;
o ( Conduct jAulas, 1738, ’
3. A ssatzaznit of imoutztisng af wmis conduct in supsort T
of the afocesaid cherces {Arnnzxurs~1) tagethss with 2 list :
af documznts by wirics (Annaxure-11) and ¢ list 5f witnassas E
by wham {(Annexura~-I111, the oforzezic charygzs ers ranisad &
to be sustminidd ora, n=tew ith, aongxed, | -
R . ' E
4, - S5ri A, Sunda¢avaddnw I1rFS., fo“ngrlw |IJ1“CL ﬂlxecta

Drought Fronsz hrea Programife,. anédnthapur is; the D°F3r "y d1rect d
to show cause, 235 to why disciplinory actisn ghoyitd not ba
taken ageinst him an the above cihorgzs.  He wey sut in. s writ fen
gstotanant 2f dafance znd state whaii 12 dasizns 7 ba neaerd
in_J=2rson within Jiftesn udzq From the doto of secsipt of

this arder, If no 4rltt_ﬁ qt tamﬂn-‘Jtcdafanca-n“)a'faruugt
} ' d In T3

~far Bbain %lme spaci fiad
- . BDDVE, 12 undar
©ohulz 2 oaof % iz Szrvices (Jisciulinz h AT ual)?ulas,iﬁﬁg

DR7Enz2 baszie thst he had HW dafanc= ta off 2T ‘in the mattar.
e e e e e e e e —— _—

it rp————

:T).’t-:l...‘l

:
E
g
;
B
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" |
' This order i sent to Srr R.Sundaravadan #3, in duplicate
‘and-he. is direeted to acknowledge: -its receipt. .rlth ciate hn the -

d'.pluaie aoDy and return the same £0 Govemment.

(BY:;ORD:&R AND IN TEZ WAME OF THE GOVLRNOR OF ANDHIA™ PRADLqu)

: | |
o M. u-fULJiL‘IEE ) o

" CHIEF SECRETARY 10 acvumn i |
e .

Srl R.Sunderavadan I.F.5., s = :_‘-”. | ‘,
“7{Arough Pringipal Ghief Ccnse'nraf.cr of Foregts-,»---y yddrabad, . :
(pn.-duplloate) ' | _ oo »

Copy: to the Secrﬁtaxy to Governne"lt of In(nn,' :
- Mlmstry of Brvironmernt.and Forestu,Paxyavaran Bhaxran,

. G.0.Ccmplex, Lodhi Road, New Delhi=110:00%.. . H "
Cupy to the Princivel Chief Cons ""‘V'ﬁ]ﬂ 5F - FpresiiE, ehy P.,Hyderabaﬂ‘ 1
Copy to the Priwcipal Secretary to Government ;- bnvironmeq . |

‘Forest Scienge and Technollgy: ’)epar*mant. T ! B
Copy tc the Secretary tc Governiments “Pabchoyat” Ra.;l,Rural nevelop- il
mentrand Reliefl Depa.rtmnt o _ |1 ;f'i‘

| ) : POTF?AQDF‘Dd D'RY O%"“R" . \ o ‘

>choﬁ

"Gé\ﬂc t@, |
| _
- : o \
EndtsNo.38145/95-M.3, Office of the Prl.Chief Conservator of |
"ig«ﬁatej, R 7 -9-19|9i6- , Forests, Andhra Pradesh Hyderabado, '
ot . ' | Sri M.Kamal Neidu, I. F S., : 7 e - {‘,
Prl.Chiaf Conservetor of Forests. L L \[

o | . - : ‘ ‘I

EEE Comunicatedo | o

| . ‘ | ' - ‘ ‘- ¥ Tt .
N - o ‘\ % 'l

21
for Prl.Chief Cunservator of I-‘oreats.

‘/fgi'R.Sundaravadan, I.FeSe, {under suspension) L

- S
‘:‘ “_r - i
. .
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In sach accuunt, thars
gr/and pajnunuu to ather

sRraprrlys -Toers were tirea e

dNe sragraamz td the 3

1. Amdunts tronas sTarred-

canbther progronma/s

£e  Ixpancditurz of sne
) funds »f othoer

- o 1
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mig.conduct by which tha c arges
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Amaun*‘“ffﬁct:d eqa’
o e S TR LU :

1994-95 1998-95 |5
i. 4L |5,

AR ek e e e ey st e e - g 48w s ey

ang PRagrInme to anater

Froam

5.37‘d4'390
[ na 00,0

00,000
50,000
15,ﬁn, 9, 20,200
5,07, 000 -— §, 90,300
4u,uu,uqa - 48, 90,000
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24,00, 79,400,909
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o .
(h)  Eependiture of one nrgyrarsie met foom the
o7 other nrogramme;- - '

£AS TR AP 50,585,737 2, 11,760 67,897,757
DP AP BAS 4,51,54,004 50,000  4,52,06,604

a2 oo,ooo
CRRaY

BAE.. o
inp - SAT 12,00,000 v 113 00,000
- .-\. — —p————— T . .....L e nied b 8 aams de vim Wb s .... [P AT .‘_l. “'."""‘""—"“‘-"_"
Totnl L AG,42,401 3,581,960 -%,30,04,361
: ‘ : U R '

o other B”ogra""--~

4,97,794
,36,50,000
50,00,000

v_.'lﬂtaﬂg_zgugge.nzg.‘ “e*C“e ltc,

1 97’79@ -
TLS 2,36,50,000 — 2

0,020,000 | -

\n

i
i
|
S . i —
v - i
©
b e e+« o wram et e s e a e R bt 8 e | [ S

Iy
m - o 5 v l ')

.’.‘Otgl_‘. i ?,bv ¥ ri 7 o8 I

e AL e g g ST S

—— et i o
- - g i R T e Y
E

‘15,49,16,545‘

G2a D TrTAL 15,07,74,504

. | ) .-
it A} = g Pt o e etk e S SE L SR
- - t )
) I

T...... -

_from bne_p:ogréﬁme t0o another Juring . the verlrﬂ from 18 1994
Ju 5.1895 an amount of as. 2, w,bo 563 war still ¢ e veimﬁurs
10 1995 wren the former 2roject "):Lrecte'q “"ﬁ:ed over chafua.

e from one ‘aroéramu' t. :

a8 unﬂe X o I

- After tuking into accouﬂt ¢t *he ahove tiﬂnkact'oﬁﬁle fgctod
hy

funde otill to he reimhurs
LA0,1554 is

the
on -

SThue,
he other ar

1~.._ E’S o TlPh,P . T '- C 16 663

.7 mAS to TUDP- .. 3,,50 0?@

3, IWD2 to DPAY . 13, 10,099 60
4. TPAP to iPLADS . 40,00 ooo.q.;
. %A 40 DIP S - 32,80 cl)?o;oe‘:
5. TWNP to DLP . e 6,00 009.00

‘i o

. | TOVAD 35.2;*4;56;653,

These
and ttj“l?

W no recor?

¢iversicug hove no sahetion of

" the Comoetﬂnt|authority
Lo cher that even GOllCCuOT/CuL;Iman of the

Nrought Prone “ren Prograwie was consulied helore CIIGC*lnF nany of

thesn diver =iune.
wﬂs‘o’t ired ,

Cnlv

wence

for Tew
the chorae.

Yiversiong

ANDTQ 2} of the

Gollector

Keontd. . 3/
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.

ﬂcon tae accounts of Drousiht 2vene Area Progremme for 1iv4-95)7 in

Cthat con he utiliced For Afniristraiive esvenses 1or g out

Charge~IT

« Pyoject Dirvector Sri ﬁ.uunf"w"mq 'n iesued nore !

e oy

then une c\@ re cn o2 tingle ﬂfv_td oene orficial Tim ete.,

for % . ,?,ﬁ’i/n Ty alitsives up el chigcues ahove Ra, 50,000/

to aoid vwhe secord LninUr@ of Collector on? r“ﬂ'*].rmam,

Drousht Prone Areq Prosrwi €, totnllv acninst the fuidelines fiven

in tle Mrou~rht 2= "ene Area Progrotime Manualt o’ th@ ingtructions

piven by Comnmissjioner for La_dl_Jevoloﬁﬁent, intnro, Pradech,

,ydefw-nJ 1ence, the cawrie. S R : 4
. R | o !

ch&!ﬁ?t M ‘ \

L i85 ser letter 1010"1(013/1/J4 UPA2(1) of CGovernmzpt of India,

Minicstry oT Hurnl Teveloomong, lew -Delul, towal wllogqslon unier
Drousht 2rone irea Brodrhrwe fox ﬂnaJGa)u4 Jl’a?lot i& 477 laths.
A per Drousit Jrone Ares Prograite Honual and rcul“%f

.JSQO/nJ-Iaﬂ/ﬁ ”,upu 21.6.53 o1 te Commni 51oner “for mural
Develocnc.t cid ,arg S0 of uhe iﬁﬁf-mﬁnual . the expsnditure.
semitte’ on Adninistrotive infractructure is 10¢ of the amual i

)
R W T I Ry E T Py EEEE———————

allocation. “eoce, udder Drought Droné “Area’ Broﬂr:ﬁrc, the anount

to =, £7.7 lachs. S ‘ . L ,3

iereas as per the Autit renort of C“-frttﬂ*"ofq Accoun+xnt )

the rtate ent of Recein*' end Pavaente Acecount for )1.tdmargh ,
1905 undey ‘Pavcent a{11n't the MMuiniotrative goinénrev:, an i
amount of 7. Gu,1a,'”°~1? WOS 8N0WN. - _ :

D Thus, as ancunt of 2. 20,04 %okhe was s uen+ tc"ardm_
.. adninistrs-iive esnencer b the “orh n Prejagt. Direcier, Drought
Q;nPnone Areu Progran e, vit:oub O”tﬁlﬂWD” the oriers, off the.comnetent !
.authorit: THe Gove“nlnr Sody Veeting alro wag not held during
) hiS‘perioﬂ, to ratif anv afoitiaral e“)enﬂwtuve of fthis tVﬁe.
Hence the charse, ' . ;
goeQharges IV and V5 - SRS é
&7 74 . The former Project ?;rnctor_hhu'm vhnced hube*amouﬁt“ to j
thE Termer Divisional Yorveuty 0fficer, Lrought Prone A ¢.P”0granme,
Sri S5.V.Sudarcan, aid ollovied hin- to utilire tvhe ~dnde of .
JmployWFnt A,aurrqce Scheme and Erouhht Srone Area Pypgranie,
%otn in the wen 1994-55 an? ‘995— (1) the.Tuildine wWorns. -
ie., rejairs of Progect Director's (Tfice nhs: OlflCl“l adarter
(2) Tor the jurchasse of eJBCfZLCul cood ., haxdware and anlta“y
secuipment (5) for the purchere of fumiture and. (4) for ithe
urcha s e of ‘other relcuef eculyiient uo ann extent of R, 24, 0u ,540/- ‘

4‘%

ithHout any "’mlﬂlﬁtrdtl“ﬁ soaietion the g)oroval of - the

-wGovo“vln, zody,

¥

r
-,

et - 0 Yorest ange (fficer bri Sowaraiah even “maintained a

&eg; ate_cash hook under the nhend o Jloy”cnu segurance Sthene.

for Joject Director Sunglow in which be har reflecied 1, 10 000

B doyd nav1ng incurred fsr the rejnirs of PLOJeCt Dlrector s .
Jues ter : ‘e 5

7 A . e

¥ ”“J. The D.C.7R1i1lp heth IEmnloyment Ascurance Scheme and Drought

_Prone Area Prograume headc, u}mltued hy the Tormpr Divisional
“Forent Officer), Drousght Prone Area Prosgrem-e, Sri S.V.8ufsrcan,
the cash hook of Forest Ranse Officer, Sowaraiah and Forerst Range
foiser Sri qua_mlah € Statement to that effect, »rove the akrove
fac ‘ , - ;

- - . . - t . P

i;f" Hanv engineevlng works were ex ecuted Fcr,ch ongect

L | , 2.t.0...4
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Director's Huarter: ¥ the Divioionel Torort OF Fiicer and the
orert Renge COfficer of Drought Proue sree ¢ rogramne, instead

of entirunting the wors Ho Suecytive: AnﬂﬂnCﬁ“,;xoﬂc and Suiddings
nnd without folloving the 1018 down Proce. ures 10T afieh works.
Thie worica have also nod bc@l check mennuced bv the technical

nersons e purchnoed iten ‘nte N tensered in the stock
legger of Urou'nu 2rong nr@. L?c' mzme, Tae ilallowing itens
are not aveila’le., Thaey —ere alsg not nonded oven t0 the nresent

Projecs )1rect0“ wlhen e occupied whe quary tarsie

1, ‘oode: Sofaset ... BT HG RBTY,

' PR T 1 ‘Q

2. Vooden Jofaset e i T 12BO0/

%, Centre Tarle . e T 3”«70ﬂ/-

4. Suitcages (f) L Fa. w0 365/

5, Ushn Jusury Room Cooler  w.. R 850/

‘He item: weye Hurcinccd infigerininctely,. without calling
for tenders thoush thay were vorth more than Is. 9, n00 /- violating
a1l tus Gt:\ﬁcrd suifeline: for molking maca ;u“cguseu, as laid
Agwm in aars 14 of Circularw No0.5560/T~1LC/92, 21.6.1993 of

Comriesioner Bor Rural Ueveloom>1t Sone vl Lhe‘}iE"” vere
)urcblcﬂﬂ aven out:! 1ne the -tote violatiny theé guideline given
ia the Tinoneisl Cod hlence the chorrer, IV and -V

y:f:. _I"Ze _‘1‘.‘1‘0 ..___1\.’1];
The Eroaect Director hnc a;vunCQH’“hoh 'rté“fﬁnd" to the
tune of Rs. 7s44.21, 2Qt/-- tg, the vher “!VLu¢ona; oreat aofficer,

T‘rou*ht Prone Areu -rogr4*~gy Sri 5.V Sldares ”“Muﬂ 1A net nonitor.

atous accounts furniched Ly ALW for the-. ““ounts advancéd. A4S
agzinct the total advaace of. Ra, 3 “0,6f,791/—.1uclu6149 the
advences, the said Divizionad Joro t Officer, Lrought Prone Area
Progrorre raceived Ilor i2e y*ccoeﬂv“a to veare (1522-93 & 199%-G4) -
ne has su nl sted D.O.PiLlls only for Hs. 5237%,8517/- 4111 2.10.95,
vhen 8ri R.Sundarcrvalan vat Projeciy Director, Droug nh Prohe Ares
Prograniie, ; -1 H.oeSalan and Prabhu fsrasald subill ﬂ 0,0 3111d
for Ee. 1,534,335/~ till 2,10.1995 and D.C. Rilds’ for

Rs. 7J,11 311/d were £+i1ll fue during he tenurs of Tormer
2roject Dlrector,‘Sri 2, susfarvaian, . Ioplementing: a agencies
sectoral officer: nave not heen submidding D.Cv 2111k towards

the advinces given ulder a narticular’ %;obrarme. Mere 18
altogether a casual aan“oach. The guidelines anﬂ,‘orL ‘under each
progremae differ and uring the funds of -the one arogranie “§0 a
different nrogramme, even at the field- lf“;r’n only wifects the
imalementﬂtlon of the Rural. DeVéloaﬂent crogranmes, undertaken

by the Central an? Ltate Governmente.,

o orocedure is followed., Therc it no scrutiny of
. NL. Tilly and no action is towensto gdjugtrtng ills to..5he.
“advences given.® As o Watter ST act _:hen e Sbwmer~ rojeet
‘Director, Drouﬁht Prone Ares Brogrirue nandover chc 9, the-
Nivicional Foredrt Cfficexrs, Drousht Zrond Lyea Lrogmaure -and
I.7.0.P., alone were to aceauns for ne, %,16,03; 6et/= croree
which they have receiver oo afrances Aurine 1992-9% . 1j93-94 and
1994-95 and  1965-66. The late submicsion-aas “Q_ulTed in- not
checking »roperly, whether the "mou“t"glver antex g particular
schernie have heex s»ent for the puroone for wnich. they. are Blven.
hile ru‘mlttim_fr Helaued ﬂ.C- MNi1ls, with a delay ranging hetween
3 month: an? 172 years, the Divis ;onal ﬂpreft Cfplcp“" rave
surnpnitta?d account\ fOr erCcess und ey, . ~ong: Srofranles and are due
to account for «till a large & ariouRd evev after tae lap*e of 1 to
{1¥? vearc. Hesnce the charge.

contd...5
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Charge 1o JIT

o Jovernins -odv meetin wae Lield Getween 1.4.10%4 and
2.10.1595, (though it if uonoxew to me corgened once in .3
month ac fer IL.R.T.P. qnucl dwring the tenuve of former
Projecu Director Droucgt,P“onn Ayea 2roprorme Sri R.Suridervadan
an® there was no o vroval ohiaiaed from *“H Governihg- Roﬂy to
bol~ Jermdnen+ ofvimee Tor the sayment of iz, petty. chhrges as
‘laid dova In Chapter 7(12) .of Drought “rove .rea 9;0ﬂrqwme
tanucl. Ience the charge, L e e

H s - L
[P LA Sl

“Charpe No. VIIL

Excess expeniiture incurred overiand rbive the liwlt/
ceiling oa the items filned My Commis ronfr bL'fanﬂujat
Roj and Rurzl Develooment, a8 »ai aufl :a@oxt Lor 1994-65, :

N T e TR B g e LRI e i -...‘._,-_..- o S i T rea? o Ly % e s — ook

S1. Iteil Ceiling m»”w Jﬁoendlture fxcess
No, ' . , fi#ad. - . direurred - Bapenditure
u . - - - et = b tomm q.‘,..,.,,4,._,,...-'.:;:‘.;.“‘.'..,. et e ' : ,‘,...-,,, . P
“ v, Stationery 50,000/~ 2,353,430/~ 1,95,430/-
2. Telephone and 75,000/~ = 3,18,851/~  2,43,851/-
Poztege o _
%. IlMaintenance of _ L . e
T Vehjclem (10) : . RIS DU S :
A T Py AT “-*"’ -
e Repajre. . 2,00 f; f*::- T *4,6_,_}371 5y 2,65,971 =59
T n) R04 c&arges}-,_ - 1 10, ooo/- o 15 5ﬁ4n9 3 105,554-98
’.' 9 98,807-57

Ar—— g1 bt R A . .

Hence the charge;

Chargg To. I

Te hao adwanced Re. 5.47 crores to Sri Suddwghan, Divicional
Porest Officer and huge unount« were left unspjpent at the end
of financial year. There wvas laslcv on the nﬁrt of iormer
» ‘Project Director, Drousght Prone Area. Progrqmme, uperv1°1ng
-+ the afvances, eupenditure and %alange; to he remltted :
- “@unsequently, Drougnt Prone Area Programie otlicp‘buffered 2 loss
of Re. 1.50 lakhs towards ipterest. Hence the.charge.

Charge Na. L . | B

L Former Project Diregtor, Drogsit frcne Area Pragrdmne,
8ri R.Sundarvefan, hat out WY & note.to Collector/chalrman,
-Brougnt Prone Area PrOgraume qn 20.9. 13&4 for reloaulng ‘REL 3 .40
dakhg for Lifting the sapota an’ wangod grq1+° -hacing en the
Jptter of Director of lorticuiture, iHydera-ad dt 13 7.1994.
The (Collector remuarked as "Wav" hut not signed and on similar
note dated 17.9.1994 from then for réleasing of. Re. 2.4 laihs
in favour of Project Cfficer, Integrated Trihn 1 Develooment
~eh@ency, Palvancha, the Collector agtin remurked as THY Y and
signed on 7.10.199%4. Subsequently, office note was pul up for
aonrovul of ‘draft proceedings wnd Tivisional forest Officer
S.V.Sudarsan remarked *Yes" on 16.11.1955 and =izned while Former
Project Director, Drought Prone trea Irogramre isned. under the
note on 24.10,1594. Toth of then '1nno€'fnurov1ng the draft
3roSeed1nb_ on 17.11, 1:34, in whick in tne 2nd reference it was
I . ‘, v ) h '“""""{-’J‘f-.ﬂnva

v & L -
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mentioned as note order. of tue Uistrict Collector/chairman,
Drouzhit Prone srea frograwmie dated T7.10.1534, whereas. tnere
was no guci atyroval seen in the file and fair copy of the

“oroceedings du.24,10. 1964, wos signe™ Wy the former Divisional

Forest Officer, Drouzht 2rone Area JPOKLQH .2 HJ“VNT to
Project Director, InLeﬂluucﬁ m11,u1 Deve lOOh°“‘ Agency,
Palvancaa. wwenice, the cnarie. aE

Charge-ali- SRR

e . - I

~Field inrpection w:tl‘rﬁfpreﬂCh Vo wae ‘opy registers,

nlantacich journale ogha nurs s, JOU?Dﬂl” vers wade in respect
of 45 forestrv works such as aréen eLid bregr: ohe, W“drren
hill aforectaticn, agove vlantation,. avaenne ﬁlan“'tlon and
raising of nurseries ete., under waiter ~hed \“ngp“méq The
evecution of the workr were found to T2 not fu *“fﬂcborv an¢ none
of the worss have Mheen cheey mearured. The conc2rned work

eginters nureery and plantition journal s were not mdintained
)roperly and the details of e-timates,. kaﬂctteﬂ O’ﬁQTS, total
cort of the work and enjonﬁj+ur€ not mentioned, 1&tviﬁutlon
repinters were not maintained. No Tollow up Jea nres.vere
talen on nurseries and plantation to encure -ite Furvival

which resulted in »oor implementation. of- scheme». -Several
wor”“ ere not. e*ecused on grounis -ag-per: u9301¢10a£10n< hut
the Forest Range Officer claimed the’ Amouritsin full ag per
cpecifications. lurverier were raifed ”urinh tae. plﬁntatlon
perivd and the plantatwon uere takon up-4uring ‘the nurrery
raising period contrary to the Jorest £u13°lines, which resulted
in »noor survival ef ﬁlmatu.‘ Unue? harrenhill alforestdtion
in a hlllocl ot Jandlanalli, 1,00,000. gxE aﬂdve vlqntatlon
was shown on each aide o* the nwllooalaaile records EHre
maintalned only for one “ide ani the. ”uTV1le R RIp notAEVen 1% perc
On each w«i¥te-tne ixilleck car o tam@ﬂ@meﬂqtén thougand .
nlants in view of tha total, oulders exi: ting on the’ h;l;ock.
It was alw=o reen itaat b socie tles regard ing ralﬁlng of
nurceries on fiell wthich Lave heen shovd as-dmnlsmented the
works are actually not e.L‘clné. lnSJJuC oi ziving huge'
advances, for forestrv work, there was'no-proper supervision
for the ]MDleﬁ“ﬂtathﬁ of the ~orks rerulting. several
irregularities and deflclen01et and achievement of good
rerults. ZHence the caarge

N ]
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GOVERNMERT OF AIDiRA PHADESE
ADb Straact ; _ '8532

’Public Servants-Ali India Services-Sri R, Sundaravadan,l.F.5.
(AP;82), formerly Project Directar, Drought Prene Area Progyamme

Ainantapur-Continuance ef Member of Service under suspension- |

Enhancement in subsistenec allowancc=-Sanction -orders-Issued.”

e e L e T cwIT e DG eI ewIDion e e ot I

\ e T S ST T T I I | - I

| o o I

‘@h\d/ GENERAL ADMINISTRATION (5C-D) DEPARIMENT ;
G.0.35.No. 714, ' : Dated: 7=-2-=1997.

Eead the following:- ||

: . |
4. G.0.Rb.No.4501, General idmiristration (sC-D) Departmedt,

dated 13-8-~1996., : .
5> From the Pay and Accovrte Ofticer, Ayderabad, Letter !
No.PAO/PAG.III/U.V/96-97/1605, dated 7-10-1996. '
3.From Sri %.5undaravadan,IF5, Conservator of Forects,
wnder suspension, Letter dated 13.11-1996, 15-11-1996
and several letters and the 1ast letier dated 31-12-19?6.

-

! ER ]
!

g R’DE R:-

In the G.C.Ist read ahove, Iri R.5unda avadan,l.F.S., |
formarly Project Director, Drenght Trone Area Presremne,
Anantapur and who wad subsequently working as Gowservator of

¥ Torests (F.R.& I), Office of the Principal Chief Conservator ¥

of Forests, AJP.,llyderabad wag placed under suspension in pghﬂig
M pterest pending an enguiry by the appropriate authority. The
suspension of the lember of Service became effective from ‘

15~-8-1956.
»

2, In the representations Jrd read above, the Member of Servise
has recuesied for enhiancenen® of the subsistonee allowance and |
alsoc for his reinstatemcnt intc serviec. I
Hi

3. The Governmént, after careful consideration of the mattdf
and having regard to the circumstanecs under which the Member|of

placed under suspension continue to exist, g
have deeided that the liember ¢f Service enould be continued qﬁder
susnension until Mrther orders and thet Lhe cuantum of subsigtenee
allowanoe payable to the lLember ¢f “mrvice however, be inercabed
by 50% of the subsistence allovarse c1rerdy being paid to him,

Service wal

i |
4, Accerdingly under qule 4(1)(a){i) of the All India Services
(Diccipline and Appeal) Rules, 1069, the amount of subsistenes
allc rance payable to Sri R.9undaravadan,l.F.S., formerly Prg%g*t
Director, Drought Prone Area Progromme, Anantapur i€ increased
_ ry 52% #f the subsistence allowanue alrecdy being paid. The
A onar Ateeat in the gquantum of subsistencc sllownnce will came
intc foree with effect from 15-11-1046, i‘
(7Y ORDER AND IN Tap FAfs OF T 5 GOVLALICE 01 ANDHERA PRADESH)H
|
1.5, RATAJTE, |
CUINF SDCRUTAXY TO GOVERNMENT.

v;d/ |
{ri R.Sundavaravadan,l. .S, through Principal Chief Conservaﬁpr'
of Forests, A.2.,lvderabad. g

‘ ' .‘ : [
. [p.E0.] ! ;
» :

-
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The Principal Chief Conzervator of Forests, h.P.,Lydé
The Pay and Accounts Orficer, Hyderabad. :
The Principal Secretary to Govermment, Envianronment ,

Seience and TechnoloZy Department.
The Dirdctor General (Vigilence and Invorgement) and
Bx-officio Principal Secretary to Govermment, Gene
Admiristration Department. '
© mhe Seeretary to Go
ment and Forests,

The Accountant General, A.P,,Evderabad. : §
o

< TORJARDED @ :BY ORDER:

R o psed
LE@GTION OFFIGER(SQD
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From 7 ‘ 3
R. Sundar V,dan,
Conservator of forests, i
A.p. (82)
To

The Chief, Secretary, ¥
Government of Andhra Pradesh, ~
Secretariat,
HYDERABAD.

| “IFs i |

Respected- Sir,

1)

2)

3)

Sub: All India Services - Sri R, Sundar Vadan
‘ 'Disciplinary action - Charges framed -
Statement of Defence submitted - Reguest
for Reinstatement and dropping of all
the charges and further action =|Reqg.

Ref: | The List of Number of letters ar"eady
submitted as enclosed in Annexune - I.

¥* K % I

With reference to all the above I submit that I belong
to 19%2 batch of Indian Forest Services and was uo&king
ag Conservator of Forests (FRI) incharge of Joint Forest
Management in the office of principal Chief Conserﬁator
of Forests, }Drest Depurtment of Government of A.PJ) at

Hyderabad from 6- 10 1395 to 14-0B-13996,

"
|
{
|
I was shocked to receive suspension orders, served lon
me by PCCF of Forest Department of Government of ﬂép.
on 14-08-1996, of GO RT No.4507 of GO AP dt.13-08-%6, ‘
stated to have been issued for my functioning as PODP
AP Anantpur, the charge of the post of which I have
handed‘ouer on 1-10-1995 nearly 11 months back 7ﬂFn
durlng the period of Uhl“h or subsequently no issues or
problems of programmes implementation arose.

I have!already submitted that the suspension orders

|
|
¥
are suomoto, suddenly issued, without any proper en=
quiry gnd opportunity of being heard, in violation of
A1l Inﬁia Services, (Discipline and Appeal) Rules 1969.

‘ \
| F

1
|

Contd. |. 2
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4) I have already submitted that except functioning very
effectively as PDDPAP Anantpur from 23-3-94 to 1-10-95,
no serious irregularities as stated in GO RT No.4501 '
dt. 13-08-1996 of GO AP wuwere committed, and they are

untrue and far from reality. k
i

C
\
i
i
i

|
5) I have already submitted by my letters dt. 30-12-96,

30-1-97, 13-03-97 & 14-05-97, That all the schemes cif‘
PD DPAP for 1994-95 & 1995-96 were already audited and
audit reports with utilisation certificates were subﬂ

mitted by PO DPAP & Distriet Collector to Govt. of N, P

and Govt of India, and every pie has been accounted For
and no amounts are outstanding to Govt. I further sub-
mitted the fact that the Agency is Continuing to get|
normal or even additional releases in the subsequent
years 1s ample proof of proper implementation of pro=

grammes implementation of the agency in the previous

years.

4
3=
1
F

6) I have already submitted my letters dt. 180-10-96 & 1
‘ or

5-97 th?t pPD DPAP Agency Anantpur District accounts

nearly 15% of programme implementation of the entire

state, which was time and again visited by several teams
from Govt of A.P, & GOI as well as the approches being
appreciated, which is on record and rteplicated in other
districts of A.P. and in India. i

o
't

7) 1 have a1ready submitted that all the aspects of imhle-
mentation of my functioning as PD DPAP Anantpur, ueue
reviewed by my head of the department i.e. Comm1531oner
Rural Development from time to time, approved and no
i{ssues were raised, Even ti1l the date of serving mF
suspensxon order even during nearly 11 months efteruha—
nding over of charge of Anantpur, no lssues were commu—
nicated, never any wuritten or oral explonation r*outh,
and thé causative fsctors for suspenslion wvere myQteriou

and unknoun. !

8) It was already submitted that all the aspects of iﬂple-
mentation at Anantpur vere done with the apvaU1l=i0F
the concerned District Collectors and Chairman of DPAP
from time to time, and were also approved by statplleuel

sanction committe for two years for 1994~95 and 1935-96.

|
ContdL o3
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I had alréady submitted that I wae uworking in a no
"post fer auay from Anantpur and my suspension was un-:
uarranted as I am in no way can influence the pruceed—

|

ings 1f at all there was any requirement of any enquiry,
. 3

which was nothing but a created matter in violation of

rules and relevant laws,

1 had already submitted that I have every reason to be-

10)
lieve that wantonly, a factually incorrect and Falee
prellmlnary report was c1rculated by PR & RD Department

of Govarnment of A.P. directly to Chief Secretary, u1th—
Without any proper examlnamion

out any proper enquiry.
suspension orders uere nssupd

or enduiry of such report,
by GAD in violation of all the rules and proceedures,
s ne

and opportunlty of being heard or explained was never

given.
I have already submitted that I have every reason to
ﬂtmant,

»
s 11) : 1r

believse that based on the report of PR & RO depa
GAD after issuing of suspension orders have subm%tted

>

an absolutely incorrect report to Govt. of India, as
'#n arr-

all the points reported to GOI, seems to have be
1ved, without any proper enquiry, and without dgau1ng

integrate&and correct picture of programmes 1mplemen-
tation, in violation of established procedures.gnd rules,
12) I;have already submitted that inspite of toppimg of
IFS in 1981 exam and doing excellent work in égven
other districts of A,P., as well as at Anantpuéﬂ I have
fo undergo this kind of punigshment of targett%ng &
Qictimisation. H
. o |
13) I have already submitted that the deliberation of a de-
‘velopmental review meeting conducted on 14 7496 by
‘Honble Minister for PR & RD of Govt. of A PJ; can not
“ i

be construed as any enaquiry in the matter. /
N

14): I have already submitted thot I am alone is targetted
for suspension and expeditious serving of afcticles of
charges, where as no sych orders are issue& to any of

ll‘I
the four district Collectors or Commlssioner Rural De-

velopment, under whose directions or apprnuals I had

; implemented the developmental programmes ﬂrom time to
time or to any other subordinate DFFlCEFSJln violation
'

I

lil
‘ of procedures, /
7 Contd



15)

16)

17)

18)

19)

1 have already submitted that Articles of Charges were
hurridely, framed and secved on me vide GO RT No.5103

dt.27= ua -1996 of GAD (sc-D) of Govt. of A.P. which |

are False, with the sole aim of serving the articles

of charges before 45 days From serving of suspension

orders, .in which I wos not at all involved in any ed—

quiry, and opportunity of being heard which is a clegr
violstion of AIS discipline .and appeal rules. The E%w
sis of framing of charges is orbitary, unjust and tajr=-

aetted enly to justify the unuarranted and illegal sus~

penSLOn, and unFortunately without any proper and ob—

Jectlve‘anllysis oF programme implementation whieh ;3
indicative of lack of falirplay and justice in admln!s-
trative matters.
y
I have already submitted vide my letter dt. 16-08-1996

to cancel the suspension orders.

1 haueialready submitted vide my letter dt. 10-10-19296,
for peLmission for| persual of records which was repea—
tedly requested in the letters dt. 16=-11-1996, 12- 12 -96,
10-12-96 & 30-01~ 1997 which unfortunetely was not yet

given. While once again requesting for permlsSLOn'to

persue the records, the following records as per thp

list enclosed in Annexure JII may kindly be permltted

ta be perused and to make notes in the matter.

I haud already submitted statements of defence uide
my leéters dt. 12 12-1896, 30-12-1996, 30-01~ 1997,

|
14—03%1997 and 13-05~13897 even though the perm;ss%on

for pérusal of records uas yet to be accorded by Gavt

while reserving my right to sybmit the final statement
of defence oON perusal of records. While submlttlnb
elaborate defence to each article of charge, 1 have re-
quested the defence to be correlaled with the rpcordq,
and the charges to be dropped which are already denied.
| |

I haue aslso submitted a very elaborate self accouht of
my entire Functioning as PD DPAP Anantpur including
experlences sharing in campaign mode of dpvelopment

in my letters dt. 16=-10-96 & 27-02-97 in uolumes;I, 11
and 111 with a submission to correlate the matter with
the records to enable to arrive at a factual p031t10n

|
for dropping of charges and 211 further proceedlngs

in the matter.

| Contd..,S
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20) 1 have already regquested for reinstatement vide %y
letters dt. 16-08-1996, 18-10-1396, 16-11-1996, 27-11=
1996, 12-12-1996, 20-12-1996, 30-12-1996, 26-01+1997,
3U-b1-1997, 27-01-1997, 13-03-1997, 13—05-1997,|1D—G~
1997 & 0B-08-1997, h

o
21) I have already submitted my appeal to Govt. of Ihdia
through Govt. of Andhra Pradesh by my letter dt.| 14-
03-?997 which seems to have been foruarded by unt. of

of Andhra Pradesh in which while giving defenceito each

article of charges I have correlated the similaﬁ issues,
with all the districts of A,P, as well as at stéie level,
with a request for reinstatement, dropping of chgrges
and further proceedings, and with a request for proper
enqu1ry and proper proceedings in the matter, lﬁ need
: be, iwhich unfortunately did not evoke any resp01§9 from
) 4 Govt. of Andhra Pradesh. H
g |
22) I have already sybmitted vide my letters dt. 13—05—9?,
10~-06=-1997 and 08-08-1997 that the issues that age sou=-
ght |to be made as charges against me are the nor@al ad=-
mlnlstratiue issues occuring in all the districts of
A, P. as well as at state level in Aural Deuelopmenu,
and requested for reinstatement more so wuhen thege is
no loss to Govt, misutilisation or misoppropriation of
funds, with excellent results of implementation of the
programmes at Anantpur
, i
23) I have already submitted vide the letters dt. 18“10 -96,
12-12=-96, 30-12-96, 14-3-97 & 13-5~97 that a Uery pro=-

active integrated resowrces developmental campalgn uwas

A implementedby us at Anantpur, and it is strange ﬂhaf

‘ without drawing an integrated and holistie plcturP of
prog}ammes implementation, even on the aspects 00ncern-
ing administrative or technical lapses of my suboirdin-
ate officers such as delay in submission of accog%ts,
articles of charges are served on me alone, evenlhith—
out any clear piéture of responsibilities in the khain
of cqmmand, drawn in the enquiry.

|

cOﬁtJ..s




24)

25)

26)

27)‘

N
[as}

e

- - 4 |
‘ |
‘ * |
I have already submitted by my letters dt 30n12—66,
30-01-97, 13-03--1997, 14-05-97, 10-05-07 & UB-DB—§7
that ghe main charge of diversion of Rs.16,49,16,§£5/—
from one scheme to ths other is amply disproved by|i the
mentionin show cause notice itself "that ths funds|to
be reimbursed on the date of handing over of charg?
were onply Rs.2,74,56,663-00" which were also reimblur-
sed subsequently. I had submitted that reimbursable

advances are like any other advances which are to be

reimbursed, and they are normal issues of programmés
lmplementatlon in all the districts of A.P., and th
are not diversion of funds, {
I have already submitted vide my letters dt, 10-06ﬁ£7,
and 08+08-1997, that I was all the time representive

only to Govt. for justice and did not approach any
Forum for judicial redressel inspite of inordinate 'de-

lay of 12 months in reinstatemanrt, suffering and ldss

By

to the career being caused by suspension. I will uh-
fortunately be constrained to seek judicial redressegl
in case the reinstatement is endreségbeing delayed,!|in-

spite of the fact that it is now near:ng 13 months df-

ter su3pen31on.

I have already submitted vide my letters dt. 18-10~86,

14-03-97, and 13-05-1997,
DPAP, I|am deFineteL\ the over all guiding, OUBrse%ng
monitaering, and codldinalng officer, along with Dist.

Collector while each of the sectoral officer is b891—

that as project director of

cally responsible for the orccesses of implementatio
of his ?ector.

. i

1 Further submit that unfortunately my services are:

L="l

unnecessarily being wasted by endless delay in rein-
statement, as well as by the delay in the enquiry 1it-
self, which may kindly be rectified with reinstatement

l
and early conducting & completion of enquiry, :

I further submit that what should have been a simplé

exercisel of reconciliation and drawing of holistic pdic-

{
ture of progrﬁmma : T 1mpkementatlon ia unfors
ProPoT(jon

tunately blown out of wProbably to tarnish my image 7
with tarfettlng and victimisation. '
|

Contd...7
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29) Inspite.of the fact that vide my letter dt. 14-03-1397,

30)

31)

I have gorrelated the similar aspects of implementa-:
tion of Anmentpur with all other districts as well a#
at state level implementation in Rural Development,w
unFortu%ately neither I am reinstated nor any disciﬂ
plinary action is taken on all other officers of thﬁ
districts already quoted, which unfortunately proue§
the point of targetting, and victimisation of me alone
in the matter, Similarly regarding the details of ir-
regularities pointed cut on my successor PD DPRAP, uWo
had diverted the uhole attention of Govt. to couer[Tis
lapsesithe details of which were submitted vide my

I

letter dt. 18-10-1996 of volume, I, so far no actio%_

seems to have been taken by the Govt., all the issd#s

of whic¢h were unfortunately reguired to be brought |in,
to avoid discrimination, targetting and victimisation,
and tolkindly arrive at the root cause of the genésis
of diginformation on me, inspite of excellent campéjqn
which &as carried out by ys, with excellent resultéima-

king the Anantpur to be a lead district in A.P, anﬂ

in the, country. ;

The ti%e sequence date analysis, and impact analys%s
studieg published by APSRAC is an ample proof‘of e%-
cellenit results of programmes implementation at [
Anantpur, which may kindly be made use of, m

I onc; again request that all
submiéted by me as well the self contained accountrof
Functfoning of volume I & II may kindly be correldted
with éhe records toenable to drau ap integrated pie-
ture of implementation for dropping of the charge?u

On giving permission for perusal of reccrds and making

. t
the defence statements

! f
the notes, as per the list enclosed in Annexure I1|,

further specific and final defence will also be s@bmi-

tted in case of any, further need.

|
| Contd. .i.B
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32)

33)

e B -

The unFPrtunate, unjust and unuarranted suspension
of me may kindly be rectified by drawing an integrated
and holistic picture of programmes implementation duly
appreciating the tremendous efforts that were put in
for running such an integrated resources developmental

campang at Anantpur and immediate reinstatement.

Finally'I request

(1) In view of abnormal delay of nearly 13 months

after suspension, I may kindly be reinstated

immedintely.

|
(2) To drop all the charges and further action in

vieu of elaborate statements nof defence & self

contained account aof functioning already submil

tted or alternatively draopping of all the cha;

qes and further action by conducting & complel

tlon of proper and early enguiry if need be.

For the act of which I shall be ever grateful
to you sir,

|

Yours faitihfully

|

Dt. 02-09-1997,
HYDERABI‘\D. ( R. SUNDAR VADAN})

= e ——
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3.

4,

10,

1.

|
| (s
ANNEXURE = I | :%L’ﬂ‘

Govt. of A,P, Memo No.477/SC/AFS/96-1, dated 12.7-1996.

Kindly Ref:

G.0JRt.No. 4501, dt,13-8-1996 of General Administration
(SCQ) department of Govt of Andhra Pradesh.
! |

End [No,43383/96/P1.0t, 14-8-1996 of PCCF fotest depart-

menﬁ of Govt. ALP. of serving of suspension order on

14~08-1996, |
|

| |
My letter dt. 16-0-1396 addresssed to Chief Secrietary
of G.0. A.P, with copy to GOI with s request to cancel

suspension orders,

G.0. RT.No., 5103, dt.27=-9=1996 of GAD {5C-D) of Govt.
of A.,P. of issuing of Articles of charges with alcopy
to GOI. |

My letter dt., 10-10-1996 addressed to Chief Secr%tary
of GO, A.P., with a request to grant permission for

persual of records, with a2 copy submitted to GOI.

My letter dt.18-10~1996 addressed to Chief Secretary

of Govt. of A.P. of submission of Volume I & Volume II
of self contaired account of functiong of me as RDDAP
Anantpur as insights of operationalisation of coﬁpaign
made of development, and certain other impoftantiissues,
with a copy submitted to GOT, :

My letter dt. 16-11-1996 addressed to Chief Secretary
i
of Govt., of A.,P., with a copy to GOT with a reque%t for

reinstatement. h
1
i

A self contained account of Volume III on experiﬁnces
shaping in campaign mode of development submitted to
Chief Secretary of G.0, A.P. on 27-11-1396 with copy
to GOI.
|
My l%tter dt,20-12-1996 addressed to Chief Secreftary
uithicopy to GOI, of submission of interim statement
of d

My letter dt.20-12-1996 addressed to Chiefl Secreltary

of GL.0,A,P, with a request for reinstatement andjidropp-

efence and with a request for reinstatement.

ing of all fyrther proceedings, with a copy to Gbl.

Cont?...Q




12.

13,

14.

15.

16,

17

18.

19.

T0:

4,

My letter dt.30--12~1996 addressed to Chief Secretaryiof

G.,0.,A.P, of submission of statement of NDefence with a
copy to GOI with 2 request for reinstatement.

My letter dt, 26-1-1997 addraessed to Chief Secretary:
of G.O.A.P., with copy to GOI with a request for rein

statement and dropping of all further proceedings.

My letter dt.30-1-1997 addressed to Chief Secretary of

A.0.A.P., of submission of statement of defence and dro-

pping of all further proceedings with a copy to Covt.
of India,

My letter dt.27_2-1997 addtessed toChief Secretary of
G.0.A.P., with a request for reingtatement and dropp-
ing of all further proceedings with copy to Govt. of

India, '

G.0. RT.No. 714, dt.7-2=1997 of GAD (SC-D) Department
of Govt., of A.P. with a copy to Govt. of India.

My appeal dt,14-3-1997 submitted to Chief Secretary of
G.0.,A.P., with request for reinstatement and dropping
of all further proceedings before forwarding to GOI, .

My letter dt,13-5-1997 submitted to the Chief Secretar

Govt, of A.P. with a request for reinstatement & droap-

ing of all the charges and fyrther proceedlngs with a
copy to GOoI.

My letters dt.10-06-1997 & 08-08-1997 with a request
for reinstatement and dropping of all charges and
further proceedings with 2 copy to GOI.

Prl, CCF of Forest Department, for favour of inﬂormaﬁr

Prl. Secretary EFS & T for favour of information,

Secretary'to C.M, Govt. of A,P, for favour of 1nfor—f
mation and perusal with a request for early action 1n
the matter,

Secretary to Govt., of India Environment & Forest for
favour of kind perusal.

one.




List of Records required for perusal and making notes !

ANNEXURE 11

f
1« All the records as mentioned in Annexure II of G.OL RT.

4.

9.

10.

12.‘

13.

14,

15.

16.

17.

No, 5103 dt.27-09-1996 of GAD (SCD) Department.
1994-95 & 1595-96 EAS sanctions general file.

|
i
|
»
\

1994- 95 & 1995-96 EAS sgnctions Agriculture sector
files. |

1994-95 & 1995-96 EAS sanctions Minor irrigations Roads
and School Bu1ld1ngs sanctions files.

|
|1
|
1994-95 & 1995-96 EAS sanctions Férestry sector Fll

1994=-95 & 1995-96 EAS sanctions other sectors Pileé.
Note 0% developmeﬁtal activities Anantpur submitteﬁ to
Govt. from time to time, . r

DPAP & DDP sanctions files of 1994-95 & 1995-96,

EAS shelfs of projects for 1994-95 & 1395-96 of al}
sectoral officers. |
| |

|

IWDP sanctions files for 1994~-95 & 1995-96.

0
8]
w
1
I
h

"PLARDS sanctions files for 1994-95 & 1

|

DPAP &|DOP Annual laction plan files for 1994-95 % ”
1995-96. ]
i

Monthdy progeess reports of EAS, DPAP, IwWDP, DDP,
MPLADS for 1993-94, 1994-95 & 95-96,

i
Notes for project Directors Review meetings, and
reviews issued of project Directors Conferences of
middle of 93-94 to 95.96.

Notes on EAS submitted for collectors Conference and

minutes issued 93-94 September to 95-96,

|

Reviews or notes issued by visiting terms of GOI & |

Visits & Reviews issued by CRD & Secretary RD durlng
the period, i

Contd.
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'
18. Covering letters along with utilisation certiFPcates

scheme wise submitted by district Collectors FFom
September 1993, 94~95 & 95-96, |

19, Long term deUelopment plan of the district,

20, Timd sequence date analysis of APSRAS & NRSA for

94~95 & 95-96. |
‘i
N
21. Documentation of the developmental activities by SAC

Ahmadabad, |
22, Ngnthly progress reports by all the sectoral officers

0@ EAS, DPAP, IWOP, MPLADS for 94~-95 & 95-96. |

23, An elaborate MIS date-has available at Computer Centre
for 93-94, 94-95 & 95-96.

|

) 24, Cih. Audit reports of EAS, DPAP, IWDP, MPLADS & DDP g
, ) ' !
a For 93-94, 94-95, & 95-96, | |
25, success stories written on various watersheds. ?
26. Filex of approval of building maintenance wor s by the |
' District Collector of 94-95,
'V\ll °

27. Details of cash acecouts for 93-~94, 94-05 & 95—?6
for EAS, DPAP, DDP, MPLADS & IWDP. = i

Pi

H

28, Notes submitted for CM's meetlnq on 8-6-1995 and

30— ~1995 at Anantpur, |
|

29, Ev,luation studies of watershed programmes conducted
! by NIRD, |

30, Forestry annual action plan approved by Mr, P.l Sunder-
Kumar District Collector for 95-96. :
|

! |
31. Decentralised watershed nurserias file approvid by Sri |;

B. Kripanandam District Cellsectnr for 94-95,

32. pFSS Books of 511 58 Accounts of EAS, DPAP, MRLADS,
JUDP, DOP for 94-95, 95-96 & 93-94, |

33, EAS, DPAP, DDP & IWOP files of District Forest Officer

territoral & sccial foresting Anantpur & Penukonde.

i




34,

35,

36.

37.

38.

S S

EAS, DPAP & IWDP files of concerned sectoral o

oﬁ their offices,

‘ol

Fficers

Files of Internzl esudit reports for 94.95 & 95+96 of

PDDPAP agency.,

|

Sanctions estimates of Agriculture, Minor irrigation,

1
School buildings, Roads, Forests and other sectors of

all the sectoral officers.

Monthly prpgress reports of all the sectoral officers

for EAS, DPAP, DDP & IWDP for 1994-95 & 95-9§,

Minutes of state lewel sanction committee for
and 1995-96,

e

‘f994-95
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NERAL ADMINISTRATION (sc. D ' QEPARTMENT l
geao,no,1001[30-D(26-18,dated 2-2-129_’[, ;
Subs-?ublic Serva.nta-.u_l India Services-I,.F, S.

< Sri BR.Sundaravadan,I¥S, formerly Project l

O Director, D.P..L.?.,Ananthapm'-niscip Ty g
» action sgainst-Charges framed-Statement of

\ defence~Request for perusal of records-Regarding.

\, \\ Refi-1.G.0.Rt.N0.5103, General Admn,(38-D) Deptt., -
| dated 27-9-1996. 3

2.Prom Sri R.Sundervaden,IFS,(Under suspension)
b\g‘\\( Representation dated 10-10-1996.

y\\ The attention of Sri R.Sundsrsyedan,I.F S., is t
vited to the references first and secor,xd cited. He is
ruitted to perwse the listed documents a8 in Annexure-Il ‘

\«‘v- 50 the G.0.first cited in the O0ffice of the Regional Vigilanco

“"’and Buforcement Officer at Eumool, in the presence of the,

Y Reglonal Vigilance and Bnforcememt Officer, Kurncol, on a.ny .

~ vorking day during the office hours by glving prior in%imation

and submit his statement of defonce within a period of oane

month after perusing the records,

?""9 ﬁ K.MADEAVA RAO, '
| CHEIEF SECRETARY TO GOVERNMENT,

Vart R.Sundaravadan,I.F.5.(Under suspension) |
through Principal Chief Conservator of Porestis, AP,Hyderabed.

C to |
!%E General Administration (Vigilance & Banforcement) Department,

v.re.to their U,0.Fote Ho.436/V&E/NR~2/96-13, dt,7-5=1997,
'.Eha Regional Vigilance and Enforcement orfiéer, Kt’xmool. 2

:  PORWAEDED: :BY OHDER: : |

i }’( fgm bﬂi@’M .
1 SRECTION OFFICRR(SC)
| /




pb A | @

) R. @UNDAR VADAN, IPS
; Conservator of Forest,
' b.P. (82),

To !

The Secretary,

Government of India,

Ministry of Environment & Forest,
Paryavaran Bhavan, |

NE¥ DELHI.

‘ (THROUGH PROPER CHANNEL)

Respected Sir,

( Sub:= All India Services -~ SRI. R,SUNDAR VADAN,IFS -
‘ Disciplinary action - Charges framed!-
Statement of défence Submifki#d - Submission
of Appeal with a request to advise Govt

of AP, for immediate reinstatement and
dropping of all further proceedings|= Reg.

1. With reference to the above I submit that I belong
to 1982 batch of Indie Forest Service. I was working

as corst@ator of Forest (FRI) incharge of Joint
of Forest Department of Govt, of A.P. since 6~10«1595,

2. On 14-08-1996, I was shocked to receive
|
suspension orders, served on me by PCCF of Forest

Dept., of G.0.A.P., of C.C.R,T,No.4501, of G.0.A.P.,
- ]
dt. 13-%8-1996

I

. [ ! '
3. It is submitted that the SuspensioniOrders are

|

suo mottP, suddenly issued, without any pﬁoper enquiry

and opportunity of being heard in the matier,1h umﬁiﬁi
c@- Al Qrcaa_ Sw;cg/a (Df_sc,rg,’v@ ad. /%()f’eo!l) Mc
969 . i
' Contd.ot2|'oo'
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Forest Mansgement at the Cffice of Principal Chief Conservator ﬂ
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6,

7o

Tar away from Anantpur and Ty Suspen
rranged

P

any enquiry, which

I submit that I was working in & naon focal post

| |
| .

It 18 further subtmitted thpt except functioning
|

very effectively and pro
from 23-3-94 to 1-10- 1995,

|
| 88 stated in G,0.Rt.No, 4501, dt, 13-8-19%6 of

G 0.A,P., were committed, and they are untru* and

rqr from reality.
i

L

It is also to tring to the kincd notice, that 8ll

aspects of implementation of my functioning, as

PD DPAP Anantpur,

|
Fhe department (Commissioner Rural Development))

from time to time & approved, and during the |
|

|
pericd of runctioning no {ssues were raised,

vere reviewed by my head of

Till the date of ¥erving of suspension orders, !

1re. even during ten end half month after handing

over of charge at Anantpur, no issues were
\

comrunicated

i
+ NevVer any written or oral explanetion

|
sought, ang the causative factors for suspensio

b
vere mysterious end Inknown, i
|

' |
1|18 further submitted that al} the aspects of

imﬂlementation at Anantpur were done with the

approvals of the concerned District Collectors &{
Cheirman of DPAP from time to time, and were also

approved by state level sanction Committe

for
the years 199495 & 95 96,

slon waes unwg.
» 88 1 am in n; wBY can Influsnce the ‘

roceedings it at all 2 va any.equilyment of.;

|
Yaf notiing nut g Created mattﬁh-

periy as PD DPAP, An}ntpur

no serious 1rregu1arities




"

NS

¥

—_——
°

' 1
nicated nor any clarifica

T

it is further submftted that T have every reagon
té believe that wantenly, a factually 1ncorrect

and false preliminary report was ¢irculated by

|

Pﬁ & RD, dept of G.0.A,P, directly toIChief

Secretary without 2Ny proper enquiry, without

any proper examination or enquiry of such report

]

by GAD, suspension orders were ldsued, Violatiﬁ
811 the rules and opportunityrof being heard i
‘ |

i
a3 never given,

I have €vVery reason to believe that baged on rep%rt
of PR & RD dept., absolutely incorrect report was
submitted by Govt. of AP, to Govt, of Indis, as
all‘the polnts reported to GOI, have been arrived,
¥ithout any Proper enquiry, and without drawing

inteFrated and correct plcture of Prograrme imp)-

ementation, violating established procedures and

rules,

in which clarifications

of facis were given ag Part of review meeting. |

|
However No minutes ~f Foview mapy ¢,

fowWera  comm..

ticns op eXplanalicny

sought, Deliberationg

of g deve]npmental review

meeting cannot be constreq as an

Y enquiry {p
the matter,

Contd, 4
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targetted for Suspensior, sng expecutiousg Berving

issued to any of the four district col]ectorslor

idplbmented the developmentg) Programmes frop ﬂime

to time or to any other subordinate Officiers i

e §

violation of Procwdures.

me vide G.0.R.T.No, 5103, dt. 27-09-1996 ,¢ GAD

(SC-?) of Govt, of A.P. withoyt anf proper enqbiiy,

on

whic} are false, with the sole aim of Serving thi

in :ry ®nguiry, ang OPPortunity of being heérd, |

I fuqtper submit tha¢ vide Rc,No.(S), I had’ requegt @
for pérusel ot records tq be |

statebent of defence

unforfunately Bo fgp permission for Perusal op

Contd...s‘uu




14,

15.

16,

17,

180 '

T R TTS I Contd..ﬁ..., |

}

tr 9 1

I had already submitted ﬂtwtemrnt of Defence, FVPn

though perusal of the records is denied by Covt. r

of A.P., in which giving elahor-te defence tor

each Article of Charges, all the charges are ’
|

CL

denied the copies of which were already submitte
to Secretary Environment & Forest of Covt, of Indi
In Qll sincerity, obeying the 111egal and unjust
pun%shment being given, ‘ f
|
|

unfortunately did not evoke any proper reapnrse of

The|request for conductinp proper enquiry also

the Government of Andhra Pradesh, in violation
of therules.

! ‘
Further I had requested Govt., of Andhra Pradesh vi

'y

the |[Ref Nos.&4 »6,7,8,10, 11 212,13 and 14 ror rein5~

tat?ment and dropsing of a1 further Proceedings

in view of elaborate s8elf contained account submiﬁted

along with statement of defence, with a reguest td

corqelate with the records, to enable rbr droppiné

of all further proceedings, - |
| : L

|

All the copies of the refererce or my letters were

Subnitted to PCCF of Porest Dept;, of Goap, , |

Principal Secretary Environment & Forest of Covt

‘i‘
of AJP,, and Secretary to Ghief Minister of Govt..
ot Andhra Pradesh and‘Secretary'Environm%n+ B Fav

e 1

of Govte. of Indiu from time to time and were ‘

|
Acknqwiodged as rtcieved by all the Orficials.

|
Secretary of Ehvir)nment & Forest of Govt of Indfis

de

No. Q193/IR/Secy. (E4F)/96, dt. 19 11. 1096
'nf "]QL k !”ng Phe AN '-‘]"..nr . ,’_._';' b 'h' ;r.!.;; 1

4
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19.

. Buspension is-defeated, In cle:

N SR

1 humbly submit that for the jast 15 Yenrs, I’ha
\

very actively contributed for Implementation of

developmental activitics of GCovernment, and eﬁtept

campsigning for integrated development, of Anﬂntpur

4|

as elaborately sutmitted, T b not at 411 committed

any grave irregularities, and ‘t isg unforturete

that ffter Such a remarkable and invaluable

C%ntribution-of glving Anarthr end Anchreg Pradesn

8 lead district ard state performance, T have to
undergo this kind of suffering, E

Further Govt.L of AP, Vide G,C,R,T.No. 714, dt

7-2=1897 of GAD (SC-D), While Incressing subsiatence

allowance being paid by S0%, have men'loned in para

3, that Govt., "heve decided that the Vember of\

Service should be continued under suspension

untill further orders". E
. |
Which unfortunately is the indication of Govf. [

A.P. to continue me under suspensior endlessly ln

gross Violation of all the rules & Relevant Law=

|

resulting in personal & Professional loss, mental.

agony and continuous suffering to me, Nefther

T wags working as FD Dpap Anantpur at the time of

suspension, nor in any post even remotely connecte

with PR & RD department and the very purpose of‘

Cviolawiey oor

AJliIndia Services 7Discip]jne and Appeél) Rules,

196?. : ' : r

Contd, .7
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21,
2.
~f
2
o
23,
1.
2.I
f
’ 3.
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I sdbmit that seven monthsg are completed since

serving of suspension orders on me on 14-08-1996,

For |the last seven months 1 was only representing
to Govt., of A,P., hoping for Justice and fairplay

in administrative actiors, and unfortunately my

reinstatement i1s endlessly getting delayed, Causir

g
sgvkremental agony, depression, with feelings
i

to resign from service,
o

In view of 811 the above facts a5 mentioned I

I reguest the Chief Secretary of G,0,A,P,, once aifoin

before forwarding Ty Appeal that:

1) I may kindly be reinstated,

2) Al) further proceedings in the matter may
kindly be dropped,

|

3) T will fully assist for completion of proper

enquiry and proper proceedings in the matter,
1§ need be, |

Hence I appeal to Secretary Minis"ry of Environmen%&

Forest of GOT that:

Govt.'or A.P. may kindly Ye advised for reinstatement,

Govt.féf J F. may kindly be advised to drop all

further proceedingq by Conducting and completing
proper enquiry,

The suspension arders {ssued by Govt, oaf oL lh Dy

kindly|he revoked in the ‘nterest of Justice and

N
fairplay in administrative action, by early and

guitable communication to Gowt, of Andhra Fradesh

for the act of whicr 1 shall be ever grateful

to you|Sir,

Contd- -8-1 oy
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~an extent eof Rs. 16,49, 16,545/~ (Rupees nixteTzn Creres |

1t B |

Fu‘rthar 1 submit the following important Points!
ag  my further defence for each article of :ohargo "i"k"'d
8o as to very clearly visualise that unfortunately, dx:sr
to erigiem of this entire episode by creation of factr\'ally

in oor-z-.?t and false {nformation, an unwarranted suspeh-

sion was done and unfortunately I am endlessly being

| ‘

victimised, inspite of very good performance at An&nq:lur,
the facts of which were self explapatary end already vfrorc
subtnmitted, |

I an te humbly Submit that even the comparitive

anal ysis of mplemenfati,m ofthe pregrammes of all tho!
DRDAS & DPAP's as well as the i1ssues of implmmtatimi
at state level reveal that, unformn-ately‘r I am alene 10,
being dia?riuinatod and targetted, with pr‘otfasuicnal I
zedleusy te malign snd tarnish my imege, and I am -
mf“ma‘&ly being harassed witheut any Justice and |
fairplay in administrative matters,. T : i

I submit my charge wise Defence as folglows: |

| |

I, - : CHARGETI \
| | ‘ :

Sry{ R, Sundervadan, while working :as pro;]ec.t |

Detector, Dreught Prone Area Pregramne, Anantapur |
during the peried from 23-08-1994 te 30-09-1995, hes

| |
diverted large scale ef funds from the scheme 5 anether

‘ . |
ferty nine \lakha, 8ixteen thousands, five hundred apd |
forty five pnl'j) viklating the rules, reguletioms und |
Instructd m‘s in vegue, |

| ‘ Centd,,,..9,., |
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DEFENCE |

1. In additien to the peints which I have
zlready submitted threugh my letters dt: 12-12-1996 &

obtaining [in Chartered Acceuntent hudit Reports of |
varieus schemes of PD DPAP Agency ef Anantapur fer |

: 199‘*%, 5«36 and 9697, Se as to percieve that the

status e¢f implementation 18 nermal 1:ke &ny other

1
|
|
30-12-1996 I em sutmitting Impartant fects as
!
- |
district of AP, India, ¢

2. Further as I already submitted, I had werked with
feour dut:iict cellectors during the peried, andactively
cocrdinated implementatiuwn, of the developmental

pregrapreg, woaking in close courdinat!lon with thewm,

and 1n\p1m3er\‘tjng e pregrapmes with their approvel
fran time to time,

3. Further all the prqg'r-amm:es'wére revieuled from time
|

te tiné b_j‘cmmisaimer rural devdl opment and Secretaryﬁ
Rursl developnent;aa' well as Visitirg GOl and GCAP {
fficials, and the regulor entire picture of 1
mplementt‘tffm wes appreved and availeble with them, anéi
theprocesses eof 1mp1ementat1¢n wa g Rppreci&tﬁd Iroem tim«i

te tiu. ' 7 !

-
i

4, The Bt‘atua of implementatioan was nlways, cc;jr,b by gt
\

gearing up' of Distr‘ict adninizirative vickiner y bty GCAE,

fer giving £111up te develomentsl afforts as well as

mevoo 10...
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: |
coping with gearing up by GOl, and Coping with felt|needs,

by opo‘mtimaliutim of 8n integrated and sustablbﬁo

H
t

develomentel cqopairn of & Hot arid district, |
| |
5. Ar per C,A, Audit Reparts of EAS, DPAP, IWDP & |

MP LADS for 19%94-95, 95-96 the receipts and paymentg are

totallly tallied and there are no diversicns, of any funds,

6., The Programme implementaticn &s weld as the finahciel
Fregress was epproved by SLSC for 1994-95 & 95-06, ul'ad

t

a8 per the miputes there are no diversions, ef any fllmds.

7. The progress ef implementeticn, Audits, UCS and |
finaneiel pregress being proper for Gu-95 & 95-—96 m[a[s
very evident of the District centinuing to get nomal
r‘elease‘a or even additienal relesses fram G.0.J. & ’

G.O.A.P‘, during 1995-96 & 96-07, i
: x

. ‘ !
8. Eurther ut{lisation certificates were subjpitted Lw

Jeint si‘gnatures of PD DPAP for EAS, DPAP, DDP, IWDPBic
MPLADS for G4-95, 95-G6 & 96-97 to gorumment of A,P, &

G.o0l, Wh.u Progr'amme implementation be ing ‘proper, cer‘tiuiud,

& U,C, 's‘ are submitted & accepted where are diveraien&

8nd where 18 any {ssue?

'l'hcugh fer each Scheme each release wise utilisatien

. h

certificates are submitted by the succes aim District \

Collectora and are certified by Gevernment of AP,

accepted and forwarded to GCI, & GOI making nermal

subuqueni release’, totally a non existance facm‘m

incorroct and false charge is being made af Diversien

of fundaA 5 l
|

Cmtd.t- 110L
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9. COMPARATIVE TOTALLY TALLIED STATUS OF RhC;EEg_‘Si AND

PAYMENTS OF VARIQUS SCHEMES IS5 EVILFNT FR(M AUDLI
REP(RTS F(R 1

99495, 1995296_AND_RECIEPTS & PA m‘l TS
|

STATEMENT FCR 1996 =97 ’

I. (1) DD P 19% - 19%

|
azc\zzpws PAYMENTSI

Rs. 5,47,95,328-g5 Rs, 5,47,9,328-g5
\ 1

(Please see Annexqra-—I)
H

‘ - (2) DP AP 1994-05

.

| | !
RECEIpPTS PAYMENTS

o |
Rs, 16,‘18,68,752-03 Ra. 16,18,68,752,0%

b
|

/ ‘ (3) DP AP 1959506 i
| ' |

RECEIPTS

(Please gee finnexure~I

PAYMENTS

| |
Rs, &,74‘22,872-19 : ‘ Ra, &,7b,22,372-19 %

Y

: (Mebze ger Annexu:re-—ﬂ]}
’ . |
I

Contd,,, 12
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(LY DPAP 1996-97

RECEIPTS

Rs, 1,27,08,517-39

(5 DDP 1996-7

R, il P 8 i A

RECEIPTS

Rs, 5,65,84,550-65

:11-(1) I WD P 1994 =55

RECEIPTS

\
R8, 11,11,70,462-50

(2) I WD P 195596

|
|
|
]
i

RECEIPTS

Rs, 41,85,013-50

PAYMENTS"

RS, 1,27,08,517-89

' |
(Annexure - 1Y)

PAYMENTS

Ra, 5,65,84,550<65

|
:

(Anhexure - V)'i

|
|
|
PAYMENTS

—
R8s, 1,11,70,462-50

|

(Annexure - VI)

|

; y
h o
t

i

PAYMENTS

Rs, 41,85,013-50

i
fANnexure - VII)

Contd,,13,.,
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. | !
. ‘| A
. (3) IWDP199697 i
| |
. I ' | V i
RECEIPTS PAYMENTS |
| | s
| i
Rs, 30,41,240-50 Rs, 20,41, 2L0-50 !1
| |
| |
| (Annexure - VIII) |
IIT (1) MPL A DS 199495 i.‘
| ‘ - |
S ‘ |
RECEI}PTS o PAYMENTS |
t | l
A Ra, 3,00,Q0,000—OO ) Rs, 3,00, 00,000-00 l
| |
i (Annexure-IX) |
| | t'
) - {2y M P LA DS 1w96- i
RECEIPTS PAYMENTS ‘l
Rs, 36,595,293 =00 Rs, 36,935,293 ~00 {]
| ' i
: ! |
| : (Annexure-XI) ‘
|
IV (1) EA S 1994 - g5 | i
| JT
: L |
| RECEIPTS PAYMENTS “
¥ | - |
. L : | y
Ha. 44,36,95,350-60 Rs. 44,36,95,35060 ?
| |
il (Annexure - XII) L
o L
| ' I
. Cmtdoo“‘-oo | ' F
| i ;
|
l |
| |
| |
i .
| |
i |
1 |




RECEBIPTS

5

(2) E A S 1995-%

PAYMENTS

Rs, 21,13,17,927-88

{Annexure-XIIT)

(3) E A 'S 1996-97

PAYMENTS

RECEIPTS

R8s, 9,09,43,093«85

10, Further ag aﬁready submitted through my letter|

11.

R&, 9,00,43,003.

(Annexure-XIV)

Rs, 21,13,17,927-885

85

deted 30-01-1996 vide RCNo.( 14) Quoted, even scheme

wise recondiled final picture for 94-95 95.96 &.

9%6-97 of the schemes of DPAP, DDP, FAS, IWDP & |

MPLADS, also anmply proves the point, of tota]
tallying of reciepts & Payments,

As seen from C.A, audit reparts it 18 very evident
thet the process of obtﬁining reimburaeable advarnces

and refmbursemort 15 & continuous process st Anantspur

83 well a8 any other districts of A,P, and many
districts of Indis which are part and parcel of

establ ished norms of implementation, and is not

atrangé phencuemon of eny district or any bedy's

tenure,

Centd, .,
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As alreedy sulmitted in myself contained account of

|

Volume-I, the successive Dlstrict Callectars heve

1)

8pproved drawing of reimbursable advances and sub-

mitted progress Féports and UCS, teo G.‘O. AP, &

G.0.1I, fram time to time including reparting of
reimbursadble advances drawn fram time to time,

Further the reimﬁur:mblc< advances, arg

advances 1ike any ether #dvances, which are

reimtursahle, ap. ey 8re pet Civersstien of funds,

As clearly seen 1n Audit reforts of PD DpAp Anantup‘ur

there are no - diversian of dunds, Sueh advances are
edbtaining {n a1} the distr'icmspf AP,y like any
esther advancas, At Ananttapur ne permanent Spartien,

&pprepriatien, or Diversion of funds dane, Hence

S

charge of Diversiam of funds is baseless,

T™e figures of advances mentimed fran different

scheme, of an audyt Teport of a particularacheme

I
-

a) Refimbursab) ¢ advarcos giver. which are rajniursad
later, _
L!') S\'TV\FLG 91:_1{]{,.'-7\‘_7]"‘4 “ ] ’ .-‘..'w"'.ra'-: 5 ()QV-E:,‘['{ .vﬁ;t".'( r}lr'ﬂ.!,".

At DF AR fpantapur my tenure was Iram 23-<03-1994 ¢,

01-10—1:995, during which the Tolleving Audits “ere
: .

carriedout,

8) DPAP Audit fep 1992-93 and 1993 o,
b) EAS Audit for 199394,
¢) IWD P Audit for 1992.93, 4 1993 «94 ,

I' meg. 16.4’.
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16,
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During wy tenuie an wlaborote exercise of

Outaining accounts from factoral off{cers,

teams and NG('s for the above ns1 tionaed schemeb

19'92-93, 1993 94 was dene,

Recmciliation of 1992-93, 1993 -%4, sccounts anc

proper auditing after recnciliatien done.

waterahed

Obtaining accounts of 1954-95 & 1995 ~06 te the |extert

programmes ari: ipplemented, and accounts were possible

to be submitted, after programme implementetian

sectaral officers, andimplementing Agencles Jdcné,

Approving ef DC Bills and adjustments for 1995]"9‘*

14)92-93 and 1994-95, to the extent received apd

possible to Y& recccil =i End &I unield was done,

In any erganisation the office and official functie-—

ning i a8 continuous matter, and proper fecmcilda~

by

|
tiew and audite should continueusly be done as|proper

|

efficial functicning, Ve have done total peconcili-

atim and proper Audit for 1992-93, 199394 & -
part ef 1994-95, | |

mnitoring of implenentatien, with let of hard lwork,

o programme’  woh dme, ' i

l ( o Centd, .. 17}

Hence in a new established Agency with regular

. ~&ll ca%e wes taken and very effective implementatic:
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WHY REIMBURSKHLE ALVANCLS WERE REQUIRED TO BE'|DRAWN

. W
.. FPor example during 19%-95 from DPAP Rs, 20, o‘o,ooo-oo
o

reimbursable advances were given to SE Pnnchuyat Raj
\

in May of 1994, when drinking water shortsge ves very
sivere with intense drought, and funds were r[oquired
for drilling/Rtpair of Borewells as the normal funcs
|

\
rr drinking water were in negative balances,

2. Rembursable advances frem DPAP & DDP were drawn irto
EAb to tide over . depand for vage mnplosnen& in
3 ' F tumer 68 well as upto July where the unspent releases

- of March adjusted in April, will cme handy for
- | ‘

f

i i

ooping up with wage employment demand under EAS,

J 1) Similariy 1n several districts dcpunding on the

demand. for certairn tcheme, temparary reimbursab]e

advancos are being drawn from wmé ¥cheme to th?# ether
@ from e Agency tp the pther

deanding oo theneed to cope up with 1np1uentl1t1m of
prq;rammos in the fiedd, In ‘each district on

or the same Agency,

averagze there are Rs 4 - R8,5 crores af temp ex
rohburuble advancos

WE_._ g

fraon cneacheme to the oth

___h
» eqch year of various devel opmente} Agencies nzld‘

dmrments of a total of about Rs, 100 orores iI_m:h

, x_gar, At 3tate Government level it may be ot [,l

' !baut Rs, 300 Rs, 400 crores @aCch yeer which ul{ &

Muuumumummm_mm

and cosposite

3chemes are alsag commen more se ia‘

J _ Cmtd..‘le.i.
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“and sz perfarmance,

A $L18

s r a s, apd

ed are o8 8

| |
;If what {8 belng chirged is even by distant stretch

of imagination i8 any where near truth hewis that the
‘1
‘cmcemed faur District Collectors, CRD & Secretﬁry

RD net suspended? ’c
| |
WHATDEES REIMBURSEBEE ADVANCES SINGNJBY i-

Batter and early utilisation ef funds,

Gearing 'up of machinery on a campaign mede and

effective implemantation of Demand driveuprogramhéoao

Coping up with demands of felt needs of pecple,
seasonality, snd sustainable developmental programeﬁ

with sustained efforts on a coantinuous basis,

Na sleeping over funds, and nen adherence to the
-at_arlada‘n.d: practice of long Dormaency of devdlcg.eﬁ't

; i
with limited effort, ‘ [a
|
!
Improved delivery machanisms and respmsive

adm ‘ istrative "ufnachinéry. 1
S ! - - ’ ‘

NHAT DOES HEAVY CASH BALANCES AND NN UTIL;SATIQ

& FUNDS QY QUARTERLY TARGETS SIGNIFY.

!

‘. ; |
Nen gear;ng up af machinery, Ao utilisation of n’mds
’ r
|
|
|

Lack | of e:fd‘fé coping with felt needs, or demand
driven wage employment and non-achlevamsnt rasulting
im inability: to sutmit UCS, and claim for funds {n |time

4

Lack |of proictive develormenta) efforts, §

Contd, . 16
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_Ccnrere'nce the follewing issues were identified as

i 19

Mareover as per the study conducted by PRACHAN

of the status of implementation of RD Programmes

thradgh out thecauntyy ir 1657 that tie semi Auto-
namous Agencies are required to tetally view the total

funds in dn integrated marrer, of a]1 the funds of

LRDa,: Rnd'dﬁ’pﬂi’)dit'l[l, ch the seascnality, felt needs
}
and demands, programres are being implemented, and;;

. CEL
G.0.T. als0 18 in active knowledge ofsuckh 1mplemenft§n-

REALISM CFFINANCIAL MANAGEMENT :=

AL e W e s

|

tien through out the coauntry, ‘{
: |

|

|

|

|

At the Natienal Level Project Directors Annual (rchj,

crucis] issues influercing devel opmental progranmres

of a district,
: i
. ;
Mismatch betweem workseascn and finsncial year as w['roll
. Y
o . }

as releases by G,0,D, -

Leng éap of relenscs Ly State Covemmentﬁ to Districts,
even after releases of finhncea'to State Governnent
by G.0, 7. '

Temporary utilisatiom of G.C Y. funda, of cvntmlly‘

sparsorsC schemes, at State Governmant level, and

releusing of finances aof  one particulsr finarcisl

year, in the pext financisl vear, |

Cmtd.i 3201 LI ]
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|
|
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|

Stat

20

e Governments geering up district administrd

spoedg

utilisation of funds and bariy

sutmigs{ian of UC’ tou cleim mare funds frar G.O.]

|
1'01i'
!

(%

tins

e

G.,'O.I. gearing‘ up State Governm:nte foar speedy Innd

effective usilisstien of funds to be able to release

thle quots or mare funda 1¢ State Government,

|
{.
4'

W ey ey m—
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With reference to the Points made in Annexiire-1I

)

of GORT No,3103, dt, 27-9-1996 the specific defence

g

is as follows: ' I
‘ c

I

|

CHARGE = I

Bach Scheme having several bank accounts ig;

very

norwal in DRDAS, ¥hen reimbursahle sdvances are token

and reimbursed later, it is normal that in each account,

| |
there are trensactions relating to receipts and Paynents

to_other schemeshis not an irregularity at a1l, It

is

not at all true to say that the funds were not operated

properly, It mqgcleafly be_understood,without proper

operating oI funds,Anantpur district would not havc|

got the name of alead diqtrict in AP, & India in rJ

ral

developmen» activities and one district ingly w;;hdut

such ah excellent team work wou

20% perrormance of the state,

i Firat of all it {s not true to say, that the}e

were three types of diversions or dunds, from one

Programme to the other, Ve T o

te Amounts Transferred from

to another programme scheme. 3

As explained sbove in casc.of reimbursahle

advances which are like any .other gdvances, when

advdncing and reimbursing are there such tf

|
exist anh they are not diversicn of funds at. «11,
| P i '

anafern

2. ExPendiﬁure.of one Programme incurred from fur

of other Programmes,

I
one Programmp/Schemé

ld not have achieved 1%%-

1d 5

! Contd042010|
i : )

@l




. ! 1122 1 :
inds ‘ |
'_ '

Asg clearly reconciled through audit reports, in

case of work transfers the above situstion arose which

is clearly mentioned as well as recorciled in audit

and nnt at  all an

|

irregy]qrity. |
|

|
‘Teports and hence is a non Issue

1
o
|

3. ‘ Receipts relating to one Programme credited

in
account of other Programme, {
‘ In a major developrent Agency with severa] |

schemef and several bank accounts, however nuch Care

18 taken, when DD's of a scheme with covering Ietteﬁs

| |
are given to Sankers, at Bankers leve) s5uch situationg

ar':f.ses.| In the instant “3se, by monthly reconciliati?nq

- as well ags final recenciliation a totally recanci]ed

and firal & Proper picture ig avallable ang herce the
point mentioned {g not at aljl any 1rregularity of an”

)4
I

1mplemen%ation.

consequence i Programme

e factually Incorrect, which

all schemes enc]osed they{
‘and fqr from truth
. of reconciled figures as clearly depi
¢

| I
As can cleerly be seen fhrugb the figures are

i
factually incorrect the mutually cxncaxling and reime V

are fictPus, non recdnciled fipures

i

CENE S S

burssable‘nature is very evident 1p ‘the table Itselr,

.-o'




EAS._«» DPAP
DPAP «— EAS
EAS —> IWDP
IWDP «— BAS
DPAP —> 1WDP | '
IwDP ',r—- DPAP

$PLADS —>DPAP
DPAP %-- MPLAPS

DDP —- EAS

EAS «— DDP

.DDP —— IWDP
fwnPéff-DDP

Once a total and finally reconciled position as evident

17 audit reports availadble, the non recondled, factually
incorrect position is not hasis for any conciusion of
diﬁérsioé, which 15 totally incorrect, baseless and

Tar
form trju‘lr:h.

1.(b)  With regard to point of expenditure of one

' Programme met from the funds of other Programme,
| .

s .The figures are fectually incorrect, and as

subxz{tted already, wﬂerever transfer of works from one
scheme to another 1s made such situation arose, and akso
is depicﬁed in audit reports, reconciled, and 1t was
proper implementation with all arprovals and notT;ll

any irreéularity.

Contd,. .4
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- 5
Cﬁgrntmuh (1) la) of Rs.8,10,64,390 though factually

inCérrect, are reimbursable advances, which .are reimbur-

ssed , reconciled and final & Proper Picture available in

audit reports and the charge of Rs, 8 10,64,390 as

ﬂiverasion is_baseless, folse, incorrect and very evident

|
of lack. of fairplay in admlnistrative matters, “

| ; ‘ !
|
From table 1(b) the figure of Rs,5,50,04, 361|

es diversion also is baseless, incorrect and false,

From table 1(c) the figure of Rs. 2,88.n7.79aj

which is again factua]ly incorrect, as there is no such

situation ! as oUtalning from totally reconci-

led picture In eudit reports anc toTyéiefit as diveri

ssion is bakeless, incorrect, false and {1] conéived,I
| '
|Further as is evident though a very fictous,!

falsge, incorrect Planned to bhe gleringly high figure

of.Rs, 16 &9 5b5 a8 diversson of funds sought to be

made as & cherge, the confession by the auhorities Ls

"Thus the funds still to bhe relmbursed from one Progr-
|

ERE N

C

|
amme to the other as on.2-10-1994 (1995). as Rs,2, 74, 565663.00

is an ample proof that the above charge of Rs.16 + 49, 16,545

ag incorrect and baseless :

epo

further 8s seen in reconciled picture of audit};

Treparts of all schemes for 94-95-95-96 & 96. 97 the i

|
d‘versions .are not at alj there and proper, reconciledl

|
and finantial Picture is available and hence the chargi

i1s totally baseless, incorrect and doe not correlate |

with true picture as oLtaining in audit reports as thef

authentid records in the mattPB.

cestoge F ; ’ ' I

g ’ w' !

!
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Further for all the shcames of DPAP, DDP,EAS,

IWDP & MPLADS Utilisation certificates are submitted,

I
by the District Collectors to Covt of A,P,, who in turn

i

submitted them to'GOI. ¥hen every Pie {s accounted fof

each year of each!scheme as utilised and approved,
the issue of diversion of funds does not arise and ‘

is telse & incorrect,

If what is being charked even by a distent

|
strectch of imagination is eny where near truth, concern

four diatrict;collectors,CRD & Secretary RD should als%

be suspended ? 1

A

Why targetting me alone ? Why target me only
as 1f any project director can do such large scale
diversions without being checked by DC & C, CRD, public

representations and various other concerned cfficials,

How & on what basis this illegal & unwarranted

Targetting & suspension of me alone is done, and a

report submitted to GOI that the MOS is responsible forI

R8.30.60 crores Diversion, Ther why in the some file'
all concerned collectors, CRD & aecretary RD not susp-

ended? They al] should 8lso be suspended

Then how 16,0C crores as diversion in Charge I

arrived ? Does not the truth that neither 30,00 crores
i

nor Rs.1600Q crores

you. Then why this false & illegal _action?

Contdo...é.,
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Pﬁrther the ]]nwjng Pat e oor iatrjet wiﬂc‘ l
e.chemewise, year wise comparsion o Reimbursahle advances/
Tranﬁfer of funds/ Diversien or funds auply  prous .
thet in lal1 the districts Such aspectu of implemertation
18 common ang occuring,
S.No, Name of the Scheme Year Ae{nburssable Améfnt in Rs,
District #evance/Tran-
sfer nf funds/
Plverssion of
furicts '
B |
1) Srikakulgg DPAP  g5.q¢ Diversion of 3,}?.500-00
1’ funds to ]
_ I8Dp 1
S 2) Srikaekulam DPAF 95-08 20X g 3,12t50y000~
' i
narked 00
funds from
EAS
3) Mahaboon-  ppan €5-06 Duely Account .
negar (Reciepta) : 15I0%?000 '
- DRDA, EAS 31457000
‘&) " " " Du('f_ry ACCOL_mt I
(Payments) 15’00'?00
DRDA, EAS 31, 57,000
5) Adflabag DPAP 95-9¢ Reimbursabie .
advance given i i
IRDP, NRFP ' ;
R 16,71,022, 24 !
EAS, MP Punds C ]
; NREF, Jeevan. -
‘ dharg pgmwgs
6) Kurneol DPAP 95..96 Reinbursabje
advencas 1,89,51 /855,
Recetpty 00
E . ]
.i C':,‘.".td. -'?'7. L]




K

i 2:27 1
7) ! Kurnoo] DAL 9H-9b, Helmbursatble
| pdverces  psliger,ee,
payments 363, 00
8) . Mahbood-  DPAP  94-95 Ty duety 86,80, 160.00
< {
nagar account 50,@%,000000
. EAS, IRDF
9y = " om n By duely
account 50,??,000000
TRDP,ELS 86,80, 160,00
10)  Kurnool DPAF  94-95  Retdbursable
adveances 12,00,000,00
11) . " " Reimbursable
’ advances
Payments 12,00, 000,00
12) ‘Prakasam DPAP 95-96 To Transfer
ol funds, 20,00,000,00
i
IRDP, IWDP  15,00:)000. 00
13 | " 98-95
i ! IWDF 5,00)00
| . (Recéipts)
14) Chittor TRDP 95-96 Reimbursable
advances 39,20,225.00
- Receiptsg
15) Chittor IRDP 95.96 Reimhursahle
’ advanc  advances _
| payments 15,12,439.99
16) Srikakulam TRDP ST T Transfer of
: funds TWwons ORI B
Tﬁ%em
‘ infuastWU{.uM? 1, 00,000
1 - payment, ¢
17) Vi#ianag-
ra¢ IRDP 9465 Roceipts 21,00, 000
‘ ' from EGS
Contd.Pra' LY
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18,

19,

20.

21,

22,

‘Yiziana~

Bram

1148

LRDP

IRDP

IRDP

IRDP

IRDP

Contd, /9

ovc,!
i

N
|
Advence
reimbursed
ta JRY 10, 00, 000
f
Advance '
reimbursed
to 8€society
Roecelipts 5,00,000
y
94«95 Advance to {
JRY 10, 00|, 000-00
|
Ql 05 Reirhuregble
ddvanceas 72,83176L~00
DWCHA |
Dev lving H
fund 1,28,110,407-00
(Payments)
9495 Reimbursssble
advances . g
Receipts hB,GBLOOO-OO
|
MP ANS 2,00,30,000-00
JRY 1,60, 14,000-00
EAS 1.50,9@.000;00
Payments W
o
MPLADS 2,00,0?,000-00
A T
Receints !
i




advance

Contd,.10..,

| | @:
1129
23, ‘ Krishna IRDP  9L-0S B 1 ,6[:?,00.000'0“ \
M 2,94,539-00 -
frnds
| MPTADS %, ‘I‘h,é,’), 000-00
b funds
: anA
- funds 88, 88, 50, 200-C0
| Meternity
: aLtstence L8 44, 000-00
| TrwiT T 26, R2, 50000
‘ (Heciepnta) l
24, ~ Krishne TRDP Q=3 P 5%,0&,7&3-@0
: JRY €LE7, 27, 304000
£ 1,041 00, 600-c.
LA 1,57} 98, S00-00:
| JLOA BB 50, 20000
| Maternity
‘ existance 755,ﬁ5,000-00
DWCRA 26 ,F.so, 000-C0"
; SF/vF 42,/98, 000-0r"
(Foyments) |
. |
25, iAdilabad "IRDP 94-95 To DWCRA QSEO0,000—OO
26} 'Ranga Reddy IRDP GhGy Funds
' transfer 60,04,411-00
tc FAS ]
" Funds 50, 00, 000-00
transfer to .
' wiastelands g
'; development
| (Payments) 3
To DPAP 22,001900-00
: Try sem | 21,65;%76-95
27, éuddabah IRDP 94«05 To DWCRPi 2,&2,5&;000~0L
‘ , |
28, Kurnool IRDP 94-95 To Reimbursahle

74,47,611-85

]
|

|

o
b

—Ter—— e e

- ..‘A'. — — 3

oy oy Py —=
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29,

30.

31.

32,

33,

| :1 30

hurnool IRDP LG5
| ,
Kurnool IRDP 95-96
|

|

Kurnool TRDP 9£.-G6
West

Godavary IRDP S4-55
|

| DWCRA
|
Mahaboonnagar

| IRDP 5556

¥rom

" Reimbusabla

advances 36, 57,4310-00
[

To

Relmbursabie _

advances 14,25;292-00

Fram w

Relmbursable

Advance 95,75;066-00

|
Advances S,OO,??,OOO-OO
M Cavt 1,68.53,000-00
IRY 2o,ooﬂooo-oo
EAS 1,75,99, 500000
DWCRA

|
|

|

Purchase of
mikesets

to 4,16,000-00

From

T H
a,16,ooL-oo
|

tioned cuses also similar action on allthe co

project dﬁrectors & District Collectors should have alsé
been taken;ihe &oncerned‘Bj collectn

suspended
districts Ff that be thepicture,

Collector or project director ren

@ffiars,

against me‘and targetting of me

If is very evident that ip allthe 33 above menj

when in Just twg years

?hy is that unfortunn*e]y

will any district

}
aln at the helw, of the |

@lone {5 being done.

ncerned

rs & £DS shoiilg o.l-:cf [y

of only a few |

disorimalhation V

Contd,$1....,
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Why cent similar action he tuken ot all the

‘ M I
|

1

concerned FDS and Collectors?
Further durlng 94-95 g DE-CF ot Coammsiseloner
RurallDevelopment {(Stateiz )

from IRDP to DWCRA witheut prior approval of Covt |of

Andhra Pradesh, Govt. of Indis state 1. Sanctlon

committe was never convened for the purpose, and prior

approval of SLSC was not olitained, Hege diversion

|

of Rs,30.00 crores by all thedletricts done with oral

or WriFten directions of commissionmer Fura) Development,

Commissioner Rural Development & Secretary Rursgl

Development should aSo(ﬁ suspended for unauthorised

diversion of Rs,30 crores by all thedistricts from IRDP

to'DWCRA. Ali the funds are outripht diverssions and

not reimburssable advances,

R Jra e—_

qimi]arly during 1994-9
% 95+96 &1l the districts have purchased ineifgible

Items such as Auto Carts,

iChinese power tillers,?cinama Prajectors

worth R§.5 crores, without any proper proceedures, ¥hy

\
no action against the concerned.ccmmiséianethggg;

)pevelepment & All the project Director was taken.

7hey should be suspended

During 94-95 & 95.9¢ too?

Kite wer

a siagle:firm On instructiona of Commie,jmnu-'ﬂull

tenders, : Why no disciplinary action for such viol=tisn

ST
of procedureS, A(? PDS & crp 3hould be suspended.

e .
Cis [ R PN

1

SIH00 crores are diverted

Clerciranes | ome

A 5 RS

| e |

[l

r1‘
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.

ﬁFr@m April 1906 - August 1996 Divprssioh of Trysem .a
' Chittor R$.,22,74. lakhs, Guntur Rs,22-75 lakhs, Adtlabad

 From April. Qé - August 96 Diverssicns are
- Re,46=57 lakhs. Khammam Rs.10-00 Lakhs

- 1’1 .o \

. . .
| |
4 '

As per audit rerorts {tself lrregulorities are
\
pointed cut in the followjng districts for G2-93%

93-94, 95?95 & 95-96 Warungal, |

Guntur Eaét Godavari,‘Chittor, Vahboohnagr, Vizag, H

!

Adilnbad, Ranga Reddy,

_ Khammam &‘Prakasam. Why was action not taken an all th

|
Project Directors and District Collectors, ~Why were t?ey

not 3uspeAded? § :
i ; A
| * o ‘ , » i
The followkng are the amounts diverted from

| | | |
IRDP to other schemes during 96-97,

l
‘ .

1. Vi%akahpatnam‘ District + K. 429,32 Lakhﬁ
2. Karimnagar n Ri 14745 Lakh?
3. Chkttor | " v, 35-95 Lakhg
4, Eest Godavari n s 10-00 Lakhl
5, Kurnool | " {5 20-00 Lakhs
6o Anéntpur | " Rs 4167 Lakhs

|
long pendimg reimbursable advances, which are no% yet B

reimbursed ft 96 97 begining, Qn Guntur Rs,48,61 lakhs, i
in Kurnool Rs,37=96 lakhs, Chittor Rs,28-26 lakhs, ’

i
Prakasam R8L8.97 Lakhs, Vizianagaam R8.9,95 lakhs and in

‘ i
all other districts nearly Rs.100 Lakhs, |

| : o -
e

19-85 lakhs,\Nizamabad 5-9% lakhs, Totally Rs.72m29 Iakhs!

|
Mahboonnagar '

Chittor Rg.12+35 |
lakha Adilabad

O\lakhs(

é I 'Contd..{13..., o

d, 98-0€ lakhs Nellore 10290 lakhq I8
- Karimnagar, 1500 lakhs Khammam (SFPP) 23.0
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Lo |
" b:- ‘ ﬂ \(_1“ ru./l,g’
4: Collectors & PDS shonla te suspended, PPDPAP my successor

5
qunibas Royu & Sundar Kumar chtrict Col]ector from 2=-10«95 L

| f ¥

to 30-11-95 heve drown Rs,5,00 crores reimbugsable.

1
advances i

|
Al seLn from audit reports, Why were they not susﬁended? F;

CHARGE - T] ' \

N ‘ Sri R,Sundervadan, IFS., while wo%king 88 Project

L
Birector, Drought Prone Aper Propgramme, Anan;pur during

the peFiod from 23-03-1954 +tq 20-05-19%5 has commit#ed

grave financial irregularitie; by issulng severai

cheques for Rs.50,000/- and Jess SO

sinplie day by !,

} | 8pllitting theprogrammes witheut bringing into the | };
1 - notice‘of COJlELtOT Anantpur whe is suppcsed to be ﬁhe n
~ , Joint slgnatory for sSpending the amounts for nore than 'éﬁ
Rs.50, ?00/- at @ time whilehe hasg t%p powers to jssuk F;

o cheques not exceeding Rs.S0,000/-‘:hus, he has exceeded . #g

the finfncial powers in sanctioning amounts - ik

in violation of finanhial pOWers

vested in him, in violation of- the 1nstructions,

procedu?es etc,, in vogue,

oo
el
1 )
. 0
. ey
: : 3&§'
% ) : Jq‘ A
. - LRy
v ' . Pt
i .
i . . L
- ! , | . e
s ‘ ) :

. ey
' DEFENCE - | {
.o o S el
i It 18 not ture to say that I have comm]i tted _ : f:}[
gr av o financial irregnlarities by issuing several
@: : cheques for Rs,50,000/- Tt s also not true to say tha

by splltting the programmes without bringing 1t

d'

e to
the notice or the Collector Cheques are {ssued, It isi I
f also not.true*td S8y that I have exceeded the financial ”;{
| ' powers in sanctiontng amounts inviolation of the i iﬁt
instructi?ns, procedures etc., in

vogue,

Contdv . o_gl“«
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1
rrogramme tmrlementat

3%

In an e laborste

giving f{llup to implementation of the program

with seascnality, for ticely followug and effe
implementation of the programmes as a way of

Cheques of Rs.50,000/- are issued agkinst the
programme approval of district collector & Cha
Or programmes as {mplemented of Arnval Actlions

Or programmes that were required

All the detalls are

luding the details of pregrammee Smpleney

charge is baseless, incorrect

snd o henca oy ed,

Further a comparsion of s5!] th

93-94, 94-95, 95-96 will give

e distric
@ very clear pict
exercising of such powers by the predect directs

and hence disrrimination arn

kindly not-be dorie,

As per

the poinrts mentioned in Arnexure
GORT No.5103

dt, 27.
splitting of cheques above R

8.50,000/~ to avoid
'aignature of DC&C was dore

All the pregrammes

elways implemented with administrative anprovals

approvals of Co]lectors. A good team wnpy with

excellent Conrdination with District collectors

Hence charge is by teless & demied

CHARCE - IIl
Sri R, Suhdarvadan

Projecf Director, Drought Prcne Area Progrgmme

Anantpur during the

1FS

Spent Rs,69.44 lakhs tow

COntdo.--JS

res coping |
ctive

|implementati¢
frman -

| Plan

tc be implemar

Very clearly mvaila
tation
d tergetting me alone may

9-96 it is not true to say

“ while working ag

period from 23-3-94 ¢4 30-9 95

ards Administrative and o

<l

ion for

overall‘

ted,

ble, {nc-

l

and the

ts for
ure of

ars,

I of
that
'the
were
or

doné;

» has

’Fice

v e []

P —
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expenditure as against the provision of Rs.47.3C lakhs

without obtaining any orders either from the Coverning

l
Body or Collector for administrative sanction/approval

or for ratification of expenditure violating the
S .
prescribed procedures, rules and regulaticons in vogues

L

1

The total of Rs,59-14 jabhe is rnot factually
correct as several reimhbursable advances to varicus de-

partments such as District R ve“tn O‘fice‘ ASsistant

Director Physically ﬁandjcapped, 2130 have teen

included, Which !s Incorrect,

_ahd
not Re.470 'lakhs, Fdrther it was {he inltial year of

establishment of new fgency where al)] the infrastructure

was required fo be developed, Moreover SLSC: had glready

&pproved the entire programme Implementation for
1994-95 & 1995-96,

Furtner a holistic picture of mnass mobjllsation,

operationaliqation of an integroted resources development

. Campaign, effective touring by all the staff members

I
.and giving fillip for implementation of the programmes

 that are required to be taken ints consideration. and

an objective assestment of gearjng up ¢f the machinery,

tratning, end' operationaalisation of speedyand i

effective programme implementatiay, s raquire¢ te e

|
done, :

1

. | Contd...iﬁ....

18 laxi
> : Further the total release for 1994-95 sre Rg, 473 lakhs

[
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|

With regards to roints merntioned in AnnexurQ—I
of GORT No,5103 dt, 27-9-96 only one release of Rs av3

lakhs %entioned was taken in to ”0n>4dcration. The

total releases of 94~95 under DFAP wyre Re. 473 + Rg|,
3
Lakhs 19¢ lakhs, Where as 10% ls stlipulated on an F

average as a genera] prescription, ‘wher the full f

Continéent of staff is there and when inftia) Agencyl

|

estsbl%shment infraqtructure is Created, added to the

costs of implementing a very heavy programme of EAS\

inc1udﬂng motivation & Mobilisation of Communities fcr
implement Gof campalgn for waters%ed dpvolopment y;th
800d results the Co8ts are net rea¢ly any | major §‘
deviation,Moreover these aspects were reviewed &
approveh by commissioner ruraj development, 838 well & rs
approved by SLSC, Hence it is not true to say that

aﬁminjstrative CoSts are exceeded, . Hence charge ig £o~

|
tally not logical, unfounded & denieq,

; " Further in the following districts the costs lon:

| . -
administration charges are excceeded by more than 1&%.

Details’are as follous'-

- - | ‘[

T .
S.Np, JNaig“of 4 Year Percentage Percentage
' e 4 . Prescribed
o bistrict e incu?red
1o Srikakulam 95-96  10% o 13&
: i
2, Rangareddy 9596 gm0 UA%
. . i l
3, Yisakhapafnam 95-564 10% | 1i%
i \ | ‘
4, - Nalgonda - 95-96 10% 1G%
S, ﬁarumnagar 95.58 - 10% ‘ 1&%
6, ﬁrikakulam 96-97 10% 13&

. : , o
7. Nizamsbaq 96<97 10 17%
8, , H,hboohnagar 96-97 {0% 14 %

| | :
S. Afilabad ' 5697 0% ' 1L%
I ‘Fr
EVem AR DS i, ol ‘Q;-'S[-"-"Cﬁo :‘
, E Lol : 2. Contd, |
PI\W,UG Uvecood g g I A y i -

4

i
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Simidlarly for 3-94 & 94-G5 each year 5-b
diatricfs far exceeded the admirtstristlon costs, i

}Howiis that in ccre of -the atove mentioned
distric%s ng action was taken anZ concerned PG & J
Collectoézoiuspended Unforiunetely discrimination ﬁnd

\ i
targetting of me slone bheing done. Dres mobilisation
‘ C 1

of comm&nitios, creation of awhrness, compaliesning for
integrated resources developmner it as concle ed in the |

watershed develorment guldelines when done in = sincere

manner %s ilable for punishment?

. |
| CHARGE = TV |
| |

Sri Sundervadan, 17S., while workir,. progect

: x
Director, Drought “rmne Area {rogramms, Anantpur durin

|
y

“to the férmer Divisidnal Forest officer, drought [

the perigd from 23~ )-Q& to 30-%-39, had advanced mone

prone area programme, Sri S.V.. Sudershan under

Employnent Assurance Schenme, and Drought prone area _E

programme schemes and allowed the repairs of the Froject

¥

‘Directorskoffice'end residential Quarters and purchase\

 of electrical and sanitary and otrer equipments end |
| ‘
furniture for both Project Director's Office ?nd
\

residence; incurring an expenditure of Rs,24,88,640/-

utilising‘Employment Agsurance sbheme and District Rura

1

\
Developmeﬁt Agency funds withnv+ any admxnistrat ‘ve %
|

sanction Qnd aprroval ‘of Severning Hody withéut udllihﬁ

! |
for tender§ in vieoletion of rul.e

and repulatinens in vogue,

He got‘exefuted many engineering worrs trhourh Deputy RaLge

Officer an? Forest Range 0fficers instead of by Roads }

and Buildiﬁgs department, withcut el lewing procedures
‘ . o .

in vogue, !Furtrer, tre work done iy residence and chth

L
were not check measured by any ltechinicai person, no

adminiatratﬂve sanctions were obtaired, nor steocy Entire:

were made for the purchases effoc

e

\_,lPl“

L' ' o
| |

TTh
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DEFENCGCH

PD DPAP Agency of Anantapur was the first Agency 1

Andhra Pradesh a8 well as in the country established for
the purpose of giving f11lup to watershed devplopmgnt and
prevention of desertificaticn in @ hot and arig di%trict.
I was‘the first officer posted to head such an impértant
agency and we have very successfully operationalised thel
campaign mode of integrated ang sustainableydevelﬁﬁ?e?t

21 the district with excellent results,
1 .

of the ©ld DRDA ang 4 very professional proactive,|$aﬁpaign
headunrtera were establighed. 1
All the office and residential infrasfructual fecill;iel

| .
' Were taken up withthe approval of Mru S.P, Tucker asi&he,

5 . N
then District Collector, ’

Forest Otficers are competent Civil Engineering ofriciqls
|i:

for activities Such asg construction, repairs,'meintenéﬁce!

i

In fact crmmencement of creatfon o' new offijce. infrastructure

wag commenced by District Col]octor and 1 had only continued

further creat;on of 1nfrastructure by entersting the gol

To Divisional Forest Officer, In cagse or Gaps in documen-

tation or pro»edures. It is the zesronuioility of D.F.,0|

l
of the offfce L0 111 the £2rs. In the absence of p)OpEl

corre]ntiVﬁ detai]s the flPlPP:‘dre denieqd,

Charge ig totally denied,

Con'r-d. ?9// ,

TR Fm e
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With reference to the roln! made In Annexure

|

Il

It wa? not true to say that heavy amounts are advanced

for the purpose of (1) the Building works (2) for

purch?se of electrical goods (3) for the purchase

furnmiture and (4) for the purchase of other related
1 .

equip?ent.

‘For the above items as nart of infrastructurJl

facili{ties creation for a new organisation, ahout

i

}

-Rs, 12-00 1akhs were only wdvanced from DEAP adminiktra-

tion Cost, which {s an eligible {tem. Over and above the

amounts advanced in DPAFP interest armount from EAS or

about Rs.10 lakhs was utidised by DFO, as he wag enérusted

the works inltially and was carrying out the 'orks

| o
tae to time. ) - |;

i [
The DC Bills vy DFC were subhsequently submitt’
the successor PD DPAP, It was for the successor‘to;

late With approvals, works carcied out on the ground

from

d to

COTFQ~

f

‘ ahd?m :
verification of maintenazce of register,, as well the rese

ponsibility of DFO to totally account for every 1tem]

execution & physical avg1lability of the i{tems executed

No* programre amounts of EAS were xppSicucd to be utilised

and it 18 the rpsponsibility of DFO to explain the

wise factual position.

In a'larger Agency witi very neavy pyégrammeg

implementation the

Wea only be a Very small pzit of .

above infrastructire Creation 1tems

iteﬁ '

uitifaﬁious progr£m1es

t%?bm&m@tm} Ur>hu;uJﬂﬁg;,mg“;:r\vo.uwufwmu&w

(}Y‘a«% CQ.W Q-\! LTI N L)?j ) "_4(_ “, - “_.-,.) I PR ' lv"..-"'\l\af JL u} I

Fontu...qo..,
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HIH i;.O .l

Along with District o™t

1, we %ere overall

N

Supervising & monitorlng and overseeing officials,
|

8pecific explanation has to come from im

officer, Hence the charge 1s baseleas and denied

Further ax comparitjy. account of administration
astructure items ip §eVéq?i

at many a Vartety of methods af%%bg}ng
followed in Segeral districts,

costl in Creation ofr infr

districts reveal th;

i
1. Ik Waranga) district during 1q90-“1 & 1991-92 %RD‘
Officc was constructedy by the Project Directo; |
DRDA Himgelr with about R$.35 lakhs and the thep 1
Commissioner On 3 potnt, hagq Permitted a forest offibial

ructure Creation

orficial being a civil Enginee:ing official., |

|
In‘the Bame districts 8 number of artisn

woﬁkﬁ Rs. 100 Loy w

-period, on the Same p

n couplexas
ere eXecuted during the Same

E
oint o : :

3¢ At Mhhaboob Nager and o reu

Bore Districts the Agency

1tselr éxecuted conutructions,

remOVations & purchnses

of e uipments etc, ‘¢ dewands of work

+ 88 per t} ’ &3

a semi Autonomous Agancieb. Toom 92-93 to 9596,

At AdiIaFad during S4.ge & 5 ;-90 pu:gbcaefo! car
.

Alr ¢ nditioners heavy efujpmentq ete,, were done

lckh we%e
s in interna] Audi t
, ' )L
‘ COY]tﬂ..Q"‘..,

;@. i

plementinglsectoraj'

y ONn the point | af forext

T

iy
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7o

8.

9.

\

|

Cﬁmpaﬁent. Why were a]] the cancerned PDS & \

- !

¢ guldeling infrastructu res creztion, ;ernase nl

teken up unfortunately gur diSuTlCt arl

targetged with total discrminatJon.

sr 41 oo

In Rangareddy District in 99-96 for purchase,

Electrical equipment & shifting of office premises

Rs. 5-00 Laklhs were incurred, ‘

1.
In Warangal District during 94-95 & 95-96 for

purchase and repair of two old and condemned Jeepa

Rs,&,00 lakhs were incurred. ['
o i

I

As per audit report of DPAP 94~G5 at Mahaboobnagdr

|
including g car for Rs,2,50,704,00 violating the

procedures & instructions in vogue.

|

Ai Chittor district during 98-96 as per: JRDP CA

Audit reportx utilisation direct (IRDPi%tﬁm)

_by agehcy is Rs.4,13,117-0C & advances as projept

i

office advances Rs,12,82,251,00 mostly for 1nfr£stru-

cture credlion violating the instructions,

e ' {

As per audit report of IRDP 94-G5 of Ranga Reddy

djstrict Fixed assets worth Rs,.5,48 90b was incurred

diistrict Rs.17315,132-0C are paid out of intereit

|

Collectors not suspended ?

It| is very clear that since 90-91 every year in

diitricts by non adherence to the procedures and

equipaents etc}, were done,

But unfortunately though ours was a new Agency f‘j

establlshed and a very proactive developmented campalgn

d me alone ig !

Cold Lo l

ey
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'Bult cases and room cooler worth about Rs. 38, 000/-

well as rest house and meeting hall. It was also

" Divisiond Forest Officer. Drought Prore Area Progran

CHARGE -V

0 g//

Sri.R.Sundarvadan, .. While working as Project

Director, Brought Prone Programme, Ananthapur |
i

during the period from 23,3,1994 to 36,.9.95, has .

Purchased one wooden sofsa set centre table, two

which ' were not enterwd in the laedger of Drought

Prone Area Programme, They are found mesing from
ron g Y RDEFENCE

Pro ject Director's Office and residence. It is

i

not at all true éo 8ay that 1 had purchase’ the u.]m

that are mentioned., As explained for points of
Annexure I of ener IV, it was the DFO DPAP aa .
sectoral officer, who had {mplemented ¢ he creation,

of infrastructure {tems, TI¢ was £ him to explain!

the whereabout of the articles, It {s also rejuired

to property verify and locate the articles, a«

the office is located in two separate rplaces, as

a Praction to transrort the furniture to various
functions at district land A proper exsrcise of

locating s to be dAone. The charge is denied,

CHARGE -vI

Sr{.R.Surderwady I1¥S,, while working .8 Project ;
Direceor, Drought Prone aArea Progemme, Aranthapur,
deing the period from 23-03-1994 to 30.09-1995, has
advance m.3,44,21,201.¢0 Sri.S.V,Sudershan, formar, |

ks, 2, 00,65, 150/a to Sri.8.K.Salam, former Divisional .
lbrut Off:lcor. I.W.D., and 1,31, 86, 288/~ ¢
Sri. Prabhu Prasad former Divisional Forest 0£f1cer,.
W DP under 4ifferent scheme, but no pmper
comitoring of acoounts rendered took place. There
¥as delay in sattlement ranging from 3 months to !

1-1/2 year. The advmce menat for seme programme

-

//Cem td/ 42
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vere spent for other di fferent programwes. 3Jome

advences aiado were 9till to account for m.44,.186

crores by the Divisional Borest officers concerned,

thtroforu,} there wa lack of supervision on the L

part of Sri.R.3undervadan in violation of wide}.ims.

| DEFENCE

P
‘H
;
|
i

Iy s not‘ at all trus to say that there was lack

of supor!viﬂon on my Part,

Pt of all the years 1992-93 & 93-54 menticned do

not partain to my tenure at all. The figures of

advaces. mentioned against Mr. S.V. Sudharshar |

Pormer Divisional Yorest Officer. Drought FProne
area proéramme and Sri.S.K.Salam former DFO IWDF
were advances vrder iartous schemed releazsed for
pmqramm"o. implerentation by successive District
Collector for 1992.93 1993-%4, 1994-95, and 1995-96.

anowr‘ under drlffoiren‘t schemes, thare are various

programmes for which advances are re leased.
o
.

Ih a larger Agency of implerentation of several

gchemes, the process of administrative aprrovals,

uhascs! of sdvaces and submission of accounts is

nn on going cont {nuous process,

|
DRDAS operate by biannual reconcilation of figures,

; | .
and anrual final reconciliation of figures with

six méhs of time permitted in the Subsequent

ﬁnancigl vear for finsl reconciliation and auéit otc

In scv-ii-al districes in DRDA'S & IMDAS for 2<3-years
figures never got reconciled, and accounts get received,

' //Con td/&f;
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where as 1n our Agency it {® a continucus on going

ecttvtty. There %ore regular review metings

and lot:tera and memo addressed to ¢t ha concermed
off{cers for exPediting the submigsion of acoounts,
In a largor Agency all effores wers me for regular ;'
scrotiny tnd adjustment of accounts, Limitations |
8Uch as limited staff {n Accounts Branch definately
cozwribut:od to tha slow proces« of reconci liation,
Moreover at the time of our devParture nore than B80%
Accounts of wy tenum, and more than %0X of 9291 g
93-9% we also ohtaipneaq, Scrutinised and adjusted,
I had always worked like an internd concurrent avdit
cell anqg e!:luaya monitored programme implemantation

regularly,

It {8 not "ttue to say that dvancas menat for same
Programme were srent for other different Programme,
Yhore in 1t 18 required to ba examined in a holiseqc
manne r 1nc1ud1ng transfer of Programmes, from onae

schame o tha Other. Thersis a grave tYPo graphfcal

eIrror in mantioning B,44,13 crore which {5 redievlo: .
The figure ofqdvance mntiomed against Sri.Prabhu

Prasad dmnot Pertsn to Ty tenurat all. A proper

Pucture wil] eémerge With proper corelation ¢ Programmy sl

implementation details, Hepce the charge {8 dented,

With regad to points men ticred 1n Annexursnr. it 1a
not at all ‘t to 3ay that ue 80 2+10. 9% DPO' DPAL:
had e.bmipted DC bills g4y nly ®,52,73,831/.

It was also‘not t to %3y that $.K.Salam & Prabpw

Prasasd aubmittod DC Bf11la for 1, 53,2¢,339,

] //contd /4
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I
} . Pirst of all the above figures me totally incorrect.

!
Purther when we hwe 150 implementing sectoral offtkLora,

why discrimination and targetting with totally fa1l|sa

and factually incorrect §igures. ‘ | |
', |

In any DRDA & DPAP no District Collectcr or Froject
|

ﬁ
i(

ik
Director on transfer & reliéf will be able to totally

N

receive all accouts, reconcile and adjust the bills
|

Are no‘lt the offices & Agencies continuous Agenciea‘li.,

mMa T 'lnot obtain 80% of the asccounta of EAS, DPAP, i\

P & MPLADS of my predace” brﬂ for 92—-93 & 93«94, il

i
scrutin{=ed and ad justed DC bilis, \

| _ Why not the same disciplinary action on my predessoral

for not| obtaining the 80X of accounts worth nearly

!\

. |

- 5.10,00' cro o |
N «10, -lcmres at the end of tenure?.

|

Stud.larJl,y during my Successor period of srinivas Rajul!
| - and District Collector P.Sunder Kumar from 2=10-9% l\
> |
to 4~1-1998 for EAS, DPAP, MPLADS,

|

total funds of W, 45 crores accounts, DC bills are

not submitted not even for R.5.00 crores, As sean |
|

& IWDP out of the 1\
in k‘ocehl:ts & Paymants of 96-97

1. out olf total péymants of &.5,65,84,550 of DDP
96-9'7| acoounts received only We ra Rs.45.800. !
: 2. Out ok m.9 09,43,093,85 pPayments of EAS 96-97 i‘
) : explnditure as gcounts mceived was only! i%

R, 68, 729 00. Are not srinivas Ra ju FD DPAP i\
|
l

Ananthpﬂr & Sumder Kumar Dligtri{ict Collectlor

|
not liable for suspension for not obtaining ‘
| |

accounéls &DC bille for g, 40 . crores {n time? |

‘ !
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Simi larly in 96-97 {n al)
pendling againat sectorial officers is »,1943.03
i

lakh;?- Why not action on all the Districta?.

hl

one the following
distx{ict wise advances are rending

From April 1996- August 1996 al

agalinst
socto:r:'al officers,

|
|

1. Mahaboolbnegar R, 383,36 lakhs

2. Ranga Reddy Rs 92,36 lmkhs

3. Kumool

4. Srikakulam
5. Cu:ddapa

6. Adflabad

7. Chittoor

B, -Rhlamam _ RBse 29,45 lakha

9, Nc%llom

x

296.51 lakhs
B. 392,84 lakha

RBe 167,52 lakhs
Be 75,00 lakhs

Rse  48.15 lak ha

Be 164,61 lakhs

10. Vizanagaram Rs. 73.33 lakhs

Nhy not action on all the above project dimctorg/

and Dist rice Collectors?,

S of now in ncarly 10 districtﬂ the CA Audit

bl Eas
mporta l0f Ma95 & 95.95 x"ere not finalised & not

neollved. In all these 10 districes even aftdr 1/2

25% of the ¢ Bills of 94
ncoiws(!' and adjuste;d

vears not ewen -95 were

why not action op t hose,
10 districeal

_, Contdys//
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g i L] ed on blank
w_rengal all the Districts have fgned

27

At presept for obtaipjng secund {nstalnept of funda
under E»\S for 96-97 Utilgsaﬂon Cortificates are

col}gcgod in_ 8 ﬁﬂe“ meet ing at HYderabad on blapk

poapers. Except a lady project Director from

UcC's 1nép1ta of tha facts that funds are not yet

utilised of Govemmant of India'first 1nstalmnt/

{nspite of the fact of state release not received

by dishtricts, of 1at instalment. ;‘T
Ir

|
? B, 125 crores on Blank Papers 6i res
'rosally for c ye. £

with ftl res llsd at Hyderabad werataken. Kithoug!
i

districts utilising £alse uc's are submitted.

ys {t not agrave irregularity?.

CHARGE ~ VIT

| 5
$ri.R.Sundarevada, IFS, While working a® Project |

Director, Drough Prone Area Programme, Ananthapur,

during| the. period from 23.3.1994 to 30, .9.1995, has

\
drawn fa total amount of s, 93,437/~ as permanent

g’dmcg‘ during 1994-95 without the sanction of the

compot;o,nt authority {n violation of quidelines l
' ‘ 1 :

in force.
l

o DEFENCE ;

| |
E

{

Tn the zbsence df any specficl & Profer detasils

1he charge is denied,

All the programmes of DFAP were regularly reviewed

by Commissioner Rural Davelopment, Various review

v d :
for;m at District level, ané were approveby statelevel
b i

sanction committee. There wercseveral mv;.ew metiinge
conducted by the ﬁSiting stmte levél and central
teanms Ail efforts were fut in foOr regular and

propoL monitoring of scherms_. Tre charge i{s denied,

Contd //!;‘7|//
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Does ui;ot Qqarterly reviews by CRD, not a revigwe |

'With NQO's particirations in all ¢te Programme - |

70

1 1

As far the roints in Annexurs I the District Collector

and - Chairman DPAP regularly revieved the

1u'§lemntat1ms and approved, No specific quidolinos

were framad & issved by CRD mq:ding t he compositic"in

or oonlttt!:on of governing bodoa for DPAP. Does |
not t‘ho b:lmnthly‘ meeting reviews Gone by |
nlla‘ Prda Yarimhad, monthly Meeting by standing '
comﬂtlztoe of ZPP wt?ich 18 a much wider and larger

body r{r)ot a review by the apex local body of the !

district?. r

Does not reviews conducted by Disfrict level Review

committee on quarterly basis not & review?,

& approve &7 ]

virtually all programms got revieuled very
elaborately every fort might?. _ !

[

there was a total social sudit in the Aistrice, With

all programmes revieueld at even general bodies

of MPP close reviews and ‘monitorlywere there. |

EmepJ ha”ﬂcmntnt, vict;nisation and tal_'gettinq is

thaze any Kindof recognition for the good woli, ’

L CHARGCE — vi11 ’

Sri.R.Sundaravadan, 1FS., while working as Pro ject
D1 mct&r, Drought Prone Agrea Pruqgram«e, Ananthapur’

during' the period from 23.8.1994 to 30.9.1995,a }

has excoeded the cefling for. contingency exmnditum
|

like s‘tationory. te laprone etc.,. ~ithout sactionof the

compatent authority. |
! | Contdn9//
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charge do not tally and the figures are factuliy in

11 G

Whan the ddnﬁssibla cefling was only 525.4,3.'5.000/-71
on varicus item3 he ha spent mora thdn R, 14,00 1a!khs
without obtaining any administrative approval.
No ratification was also obtained'for excess

sxepmditure nor fustification made.

DEFENTCE

A major 16tograt§d and aubstainable devalopmerit
cupaign was 6mrationalised. Several hund-sds of
meetings, workshops, training conducted. Several
teams from all over the country visited, G,0.1,
‘ln-d State Government officials were rgagularly
i\ri,ttit:im.:. A ngssiw mobilisation, training and
resouces developmant campaign was taken up. For
all the aboe administrativeand training expenditure
vere required, The details Wereregularly submieted

a3 oiministration cost and Programme details to

commisst{oner Rural Developmment. The DC&C ragularl;
Teviewed and approved the {implementation. ComdssiLnor
Rural Deve lopment conducted regular review regardipng
pProgramme implementeion, and approved.All aspects of -
implementation. were approved by SISC for 9%4-9% & 95;-96,
All the details are requfred to be correleted with|a mafor
canglmign implerented and appreciated. |
_ |
Hence the charge is denied, . l

'r:he figure as mentioned in the Annexure I, and in‘ tie

corract,

Contd 4.q
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Whon‘wo work, mobilise 1mp1enenting machinary,
ma‘ko‘ipaopl_e run to field visits, communicate f

Withi people,amd run a very productive, inteqratedf

|
|
| |

It working harg, mobi 'ising ana doing active h

a8 w lopment Campaion then only, exceading of

exmﬂditui‘e of clelings armse.

wclk ‘by entire team a curse? 1= {s not a boon

to the distriet, |

Was ﬂt not arpreciated by umptean numbar of
viaiéing team. ‘How much proof, and how many f
thousands people depostion is redquired with [
mqarid to actiwe contribution?\ Was not approvo—a.
of ox‘Jpendi ture by commis«foner rural daveiopment

in a reive: masting, not an arprmval 2.

o |
i |

Was not Doscs 3PProvals of Programme approval |

not mL approvalz,

| ' “
Wan not S8l5Cs approval not an apprwe 7 - |
. ;
In the sam Autonomous Agencles, {t {s the'proactivié

3 réwred to ba t.ai{lon

inogatiw tactics of negative, up war¥anted !
post nprtem.

. ! ’

Why nolf: Indeperdent evaluation of the total resyles?
| . | ;
benefit; Of HRD, KRD? training, and social change, |

impmVément in quality of lifa, resources be

mnitelimd and evalvated. Sheylg the country he

andless by lre the victim of destructiva Carcities ’

of the syster,

—_— . -
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W'mf ufll s8ll the concernad falow bureavicrats
‘ .
'Sa_.:m by ki1lling a perform Ing, knowle ige and

| ° ! 1 ' . J
resource fyll, campasin ) cculeaque.l

|

What Wi'ill come out of tanishing th- image of a

good pe'rfarmed districe?

As gll ﬁhis Q{:ned tCc even ocut a very good mrformance.

with al " non rerferming and average districts?.
: i

For god fsaﬁa lat us do something gond and contribute

for posi'Fiuc. deve loprental Interwentions and not

want on and self destruction of ours Se lyas,

| CHARGE - 1%
| .

Sri.R.Sunfdarvadan. IFS,, while Working as I’roject.'
Dimctor,llDrought Prone Area P'mgramr';?, Amant hapur
during the‘» Period from 23.3.19% o 30, 9.1995, pas
advanced rrfom than &.3.41 crores to ‘:‘ri.*'w‘.V'.-gur‘.erﬂrran,
Divi-a,{onal1 Forest Offlce-, apg Fuge ammts were lpfe

unsrent at'the end of financial year,

There was laxity in fupervising the advances, of
.59 1ak he Sustained to Drough Prone Area Prugram'e

towards interest anognt,

DEFPENCE

§

The charge denied. Tre ohjective of ppap Agency
i* to prevent desertification :md promote Integrated

resources delveloprent andg not eaming of Interest,

Contd 11//
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released to him,

On any relase tho ricture of 1 Il
sctwm‘awise, wWork wise, month wiwe Plcture of
|

| L
implementattion ana submigs{on of accounta\

are riQuimd tobe correlated, The dues of Account
\

i‘ i
|
i

.roleages.

I ;
! |
|
!

a
submission cannot be construed as unspent advances,
!

Ta Pecénciliation of accounta ang Audit of DRDA'S !1
DPAP's |are required to ha don@;by Sertmeber of a ||1
auccoecﬁnq financ{al ysar wt+h Bf{annual and Annual 'i]
‘_ reconciliations, The Charge {s bselesz ana henoe I\
) denied.l\ The roints ment{oned In Annesure-1 are |
totaliy Paseles« If the objective of any ilk
dowlomnt Agency §s eaming of interest out of pr- !‘
ogramme amoun ts,

l
there are any number of dow.vlopmr;tali
Agencias

®aming interest by not Srending the money 111
| . i
at all ﬁo&' years togsti\f?i on rrog

Famas {mplanentatq On'l'.

Several diStricts are eaming interast by locking ii]
t he cmciil Programma implsnmt ion roney in ' |‘
fixed deposits, 1‘1

| l
After snceal_sﬂ-'erggood Performance of yeg ity of
Programme t.Lo Peop le,- recognition {s pow baing li1
given by Haly ©f charging not to eamt interest? |\

All e¢tm poipts are tbtally baseleses ang denied, i
\ | !
{ |

| |
‘ CNRGE-,X

|
Srt.R.Sundet‘t.radan.IFS whi le working as Projecst |
: \
Director, Dxt:lugh Prone

i
Area ngramrre. Ananthapur -

during the Period from

23,3,1994 ¢o 30,9,1995,
‘ ‘
has given hia \ arprovd for incurring ap ®eXxXpondi upe




/It Was pot at all true to sy that I have glen

52

grafts dq:spit‘p the negative orders of Co llececr/Chalrmen

on 02.10[1994 and bills ye still pending for paymants

to inteqL‘atod Tribal Development Agency concerned. |
| DEFENCE :
LI P& N e

approval despite negative orders of DC&C. While

approving the proposd DCEC wanted clarifiCati(_)n. [
which was subseduent by given, end hence it wes ‘T

dene with the aprrovd of DC& C only. The charw

{s baseless, untue and denied,

CHARGE - XI

= |

|
|

Sri.R.SuLdarQVaden,IFS.. while working as Project
Di{rector, Drough Prone Area, Programre, Ananthesyur
during tjhl rerid from 23,3,19% to 30,9,1995, has
advancedi m.3,44,21, 2010/- to Divisional benst Ufticor;.
Drought ;Prone Area Programme Sri.S.V,Sudarshan while |
ks, 2¢ 00, 65,150/~ to 9ri.S.K.%alam and B,31,86, 288/=

to Sri.P

.Prabm_ Prasad a FPormer Divisional Fopest

Officer pf IJ".D.B. But due to lack of proper

1mphm£at1c§q and surervision, the resulsts achived
on the fiield are unstatisfactory and several {rregu- ;
larities apd decicies were noticed in the f1 led ’

inepections,

Contd 1%//
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scientific or techtal baiSis of arriving at a Plcty

_ 1vity in analysis of inmportant Pmgramme a+ 4

DEFENCE

One should understand that Ananthapur {s a mot

arid distrct and any analysis of Ecologleal
|

reconstruction (s required to based on sound

tecnical knowladge as well as, analysis of

the entire orerati{lonalisation of the campaign

for integQruted md sustainable developmnent of

Anmtapur district in & holistic manner but not

in bits ané@ pleces that too in the abseance of

proper technial knowledge 1a totally not correct

.gT
[*9

umia'rmted The visiting officals g hoyld also se

t he total impact of the campaign rrode of inteqrat

-
[+

and sustainanle deve lorment of the ent{re distric

Further formmy offica -r the Prograrme 1mplemntatﬂ

is= mquired to be viewd Scheme wise, [rogramme I

_q.__,.v_,-_ Q--—u— -

and with full ana integra+ead detalls ofprogramme mpl-—
enntatlon. Rirther arrreciation of pmgramimplem-

entation is passible Wit hprorer exposure to pmcosses

of 1mplerrentation1n a drouht district,

The charge based on limiteqd visit and e;naminatin, htout

3

18 not sustatbable, Swearing and generd comrents

based .On improper and l{mited examination {s also

1mprorer. Incorrect and does rot =reak of any objec

e “P—- -
i

Hot Arfid District,

Hence the Chgrge {= totally denied, Wien raged to

pint ? of page No.3 of G.0. R+, ¥0.5103, ¢ {8

unfort!mate that without Ny Prorer aprrecfation

R SN S—
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14,3.1997,

_24. ENCLx Iist of Raferences already.avallabel with

4

1t g 55

Y bog\ and }Sray for e,rly action in thematter,

HYDE RAB 2D;

NDAR VAD

_Yourw faitihfully
\\{%O‘

GO7T .

Refre |1

alvt., of A.P. Mero NO.477/SC/1FS /%61,
‘ dated 12.7,19%
Qe G.O.Rt.No.4501,-dt, 13,8,1996 of Ganeral

Administration (SC-D) Departmemt of Covt,

3. Bnd No.43383/9/FI. At, 14.8.199 of pecp
forest Department of Gowt. of A.P, of servi

of Suspension Orders on 14,8,199¢,

4 My letter dt, 16.8,199% addressed toChief
Secretary of GeOJA.F,, with copy to GOT
1 With a8 request tocancel fusiension Orders,

+ G.0.Rt.NO.51C3 Qg¢, 27.9.196€ of aaD 93C~-D)

| of Gvt, of A.P. of issuing of Articles of
charges with a Cory to 01,

6, My letter d+. 10.10.199% addressed to Chief

Secretary of GoaAP, wiri a requedt (o grant
Permigsion for perscal of records, *‘with a
copry submitted to cor,

7.0 My letter de. 18.10.1994

addressed to Chief
Secretary of Cow, OfA.P. of submisefon of

Volume 1 & Vo lumeII o fgelf containsgd account

‘of functioningorm as p o p A F Ananthapurp

as inSights of oreration-ifsation of Campa{gn

of Cevadrmernt, and certain otnhar imortnatn

183ves, with a cop s britred to G.o.T.

Contd 16
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14. My letter as, 3041.19% addressed toChief

8., My ietter de, 16,11,96 addres=ed to Chief Secreta
of (lf‘:ovt of AP, With a cory to (T, with a

rejquest for reinstatement,

9. A self contained account of Volume IT on

exPJerences sharing in Campaqn mode of developmen
aubmibted to Chdef Secretary of G.0.A.P. on

27, 11 1996 with a copy €0 G0OT.

10, My J|.o!:ter. dt. 12.12,1996 addresaed to Chiaf
Secfeaty with copy to 01, of submireion of inter
statemetn of defencr and with a request for

mir:sstatoment.

11. My letter dt. 20,12,19% addressed to Chief
Soc!:rotary Oof G.0.A.,P, with a request for
reinstatemenrt and dropring of all further

pmceeding-‘!. with a copy to 01,

12, My|leter dt, 30,12,19% addressd to Chief
Secretary of G.0.A.P* of submission of statment

of :L‘afcncewlth a cCory to Gar with a request for

minStatomnt.

o My lefter dt. 26,01, 1996 addresqed to Chief
, secmt!ary of 0.0 A.F., With copy to G.0,1. with

a zrqupst for minsstatemerent and dropring

. of all; further proceedings,

Secretsy of G.0.A.P. of submission of statement o

Def?nce. ¥ith a request for reinstasement and drq

- of af;ll-furtrnr"Proceedings with a copy to Govt, of

Con t4;,

o f

im

Iibping
f India.

.38,
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15, My Letter At., 27-02-1337 sdressed to Chiet
|

&4'cmtaw of G.O.A.P, with a request for
retnstatemer, and dropring of all Fur:her

PI?OCGQdihg’S with a copy to Goct. of india.
|

! | .
16. G,0.Rt.No.,714 dt, 7.2,1997, ~f aaD (5C-D)

%
Department of Govt. of A.P. With a copy to

OV of Indis, _ :
“7 * A(l({.‘ '..t ‘MPCNJ'J C% .D-.;\.'H‘J '\. bl ()-J' }7( "] co ‘~" e tuh ( o ("t) Q&‘(L(‘.uﬂ
' L, ‘1 RN AR I - l | g.F

 COPY SUBMITTED TC:-
|

| '
1. The Chief Secretary of Goct. of 2,72 for kind

Perusal, with a request for reinstaterent and also

\ N
} ' to kindly forward the apreal to Secretary Env-
; |

K

N, 1leomrer.t and Foreat of GOT,
2. Principal CCF of Forest Dept. of G.0.A.P. Wit
: a(recmest toaddress Crief Secretary of G.O-A..P.
v fo"r reirstaterent,
3 Cc;py of Principal Secretsy Environmert and Fordst

|
with a request to address chief secresary of

G.%J.A.P. for 'reinsta!-.errent.

{ - , : .
4. Secreatary to CeM. Govt. A.P, for kind .rerusal.

5. Ac?*rande COPy submitted to secretary envﬁironmnt &

.‘Fc"urest: of G.0.I to save delay.

Q-

v

|

|

|

.
o
|

|

|

|

, |
| )
x |
|
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IN THE CENTRAL ADMINI%TRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAL
"ok

—.——-—-—

R. Sundar|Vadan .. &pplicant,

vs
|

1. The StaLe of Andhra Fradesh Rep.by
ite Chlef Secretary. Genéral -
Administration Department,
B.P,Becretariat, Hyderabad-22,

2. The Union of India rep.by its
Secrethry tc Govt. of India,
Min: of Environment and Forests,
Paryaviaran Bhavan,, New Delhi-1, .. Respondents.

Counsel fjor the applicant ¢ Mr,N.Rama Mchana Rao

Counsel for the respondents : Mr.N.R.Devaraj, Sr.CGSC for R-g-: =

P.Naveen Rao for R-1,

CORAM: -

THE HON'ELE SHR1 R,RANGARAJAN : MEMBER (ADMN.)

, |
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER(JUDL.)

s

(Spl.Counsel for the State of A P,




ORAL CRDER

applicant, | Mr.Phaneraj| for Mr.P.Naveen Rao, learned counsel for
R-1 and Mr.N.R.Devaraj:, learned counsel for R-2,
24 The applicant in this QA {s a direct recruitee to the

Indian For

suspension

dated 13-08-96,

The applic

30=01-97 for revocatiob of the suspension order,

by the order No.G. O.RtiNo 714 dated 7-2-97 (Annexure-3) that he

< (Woukd -

L witl be continued &aASuaéension and his subsistence allowance was
enhancad by that letter.
order No.G.,
£filed another representation dated 2«9-97 (Annexure=-4) add?esSed to
R-1 for revocation of suspension and also to drop all the charges

_ -
against him. That rep%esentation as well as his earlier representat

dated 13-3

3.

order issued by G.Q.Rt

d
13-08-96 by geclaring
L

direction

of Forests,

4. I

by order N

Heard Mr.N.Rama Mohana Rao,

This OA is f£i

-2-

ORDER

T

MEMBER

SHRI R,RANGARAJAN | (ADMN.)

(PER HON'BLE

learned;counsel for the

2st Service in thé year 1981. He was placed under

by order No.G.O., Rt.No.4501, Gen,Admn.(SC.D) Dept.,

The order was served on the applicant on 14+08-96.
ant thereaftér filed representations dated 30«12«96 and

!
He was replied

~unden

The applicant was charge-sheeted by the

O.Rt.No,5103 dated 27-09-96 {Annexure=2), The appliéant

A

=97 and 14-5-97 are still pendinghﬁith Rel,

| .

led praying for suspensfion of the suspension
.No, 4501 General Admn.(sc D) Dept.. dated.

it as bad in law and also for a consequential

to reinstate

the applicant émrthwith to duty as Conservitor

n this case a decision was taken by the compeﬁenh authofity

5.G.0,Rt.N0.714 dated 7-2-97 (Annexure-3) for contimuing

him in suspension and increasing the subsistence allowance, That -

order was after the issue of the charqesheet dated 27-9-96. As per |
ccs(cca) Rules the suSpension has to be reviewed periodically,

g0 that in case the suSpension is not necessary after the 1ssue of

n-

-:.53

s




<
]
K
.

-3

chargesheet,though the‘chargesheet may be processed}the concerned
o
authority may be put,back for duty. The aAplicant submitted his

|
representation for revccation of suSpensioﬂ by his representations

dated 13'3'97£’EE,14“5;97 and the last one pn 2=-9-97 addressed to

|
R=1, In view of that it is essential for.R%l to examine the

¢ \‘n'ﬂl-\/:
feasibility of revoking of thej;i:;;sﬁnet.i However the revocation
of the’§¥§’suspension Till not stand in the|way of the respondents

to continue with-the chargesheet already is?ued to him by charge
memo dated (27-09-96, | : . |

5. In the resultw R-1 is directed to dispose of his appeal
awd 19

dated 13-397 agd 14-5<97, in regard to the revocation of the
suspension jorder in accordance with law witﬁin a period of one

month from [the date of receipt of a copy of!this order,
| | !
6. The OA is ordered accordingly at tﬁe admission stage

itself, No costs, | ;

% d

spr \

(R. RANGARAJAN)
MEMBER (ADMN ,)

t

|

2




Copy to: o

1. The Chief Secletary

. Beneral Administratiuﬁ Bept,,:

A.P.3scretariat, Hyderabad,

2. The Sseretary to Govt. of India, fin.of
Forests, Paryavaran Bhavan, New Delhi,

Environmant anpd

B - ‘ " . ' - R . ’
3. One copy te Mr.N.Rama Mnhan_ﬁao,gﬂdvocata,cﬁ?,Hyderabad.‘
4. Ono copy to Mr.P.Navaan Raa,ﬁddl;CSSC,CAT,Hydagabad,

‘5. One copy to'Mr;N.R.DeVraj,Sr.ﬁEit,CAT,Hydarabad;

6. Crie copy to D.R(A),CAT,Hyderanad.

7. One duplicate dopy,'
. "

YLKR
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THE HON'BLE SHRI B.5.331 DARAMESHUAR ¢

THZ HOM'OLE SHRI RLRANGARAJAN : M(A)

——

Mm (3)
Datad: 30/7 /99
ORDZR/JUDGME NT
MA/RA/C.A NG
in
3.A4.00, /2. &6 /5’9_
Admittad ang Interim Directions

Issyed,

A )l ouwed

Disposed of with Directions

Dismisscod
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